THE OZONE DEPLETING SUBSTANCES
(REGULATION AND CONTROL) RULES, 2000!

In exercise of the powers conferred by sections 6, 8 and 25 of the :Envimnmmt
(Protection) Act, 1986, the Central Government hereby makes the following rules for
regulating ozone depleting substances, namely:—

1. Short title and commencement.—(1) These rules may be called the Ozone
Depleting Substances (Regulation and Control) Rules, 2000.

(2) They shall come into force on the date? of their publication in the Official
Gazette.

2. Definitions.—In these rules, unless the context otherwise requires,—

(a) “Act” means the Environment (Protection) Act, 1986 (29 of 1986);

(b) “authority” means an authority mentioned in columns (4) and (6) of
Schedule V;

(c) “base level’ means the quantity of ozone depleting substance
produced or consumed, as the case may be, in the year or average of
the years listed in column (3) of Schedule Il and Schedule III;

(d) “consumption” with respect to any ozone depleting substance means
the amount of that substance produced in India in addition to the
amount imported, less the amount exported *[and the amount used as
feedstock substance which is used entirely in the manufacture of other
chemicals, with negligible emissions, if any;]

(e) “calculated level of production, sale, import or export”, as the case
may be, means level determined by multiplying quantity of the ozone
depleting substance by its ozone depleting potential specified in
column (5) of Schedule I;

(f) “calculated level of consumption” shall be determined by adding
together, calculated levels of production and imports and subtracting
calculated level of exports;

(g) “Group” means collection of one or more ozone depleting substances
as specified in column (4) of Schedule I;

(h) “manufacture” in relation to any ozone depleting substance
includes—

(i) any process or part of a process for making, altering, finishing,
packing, labelling, blending or otherwise 4[treating of any ozone
depleting substance] with a view to sell, distribute or use but does
not include the repacking or breaking up of any ozone depleting
substance in the ordinary course of retail business; and

(if) any process in which a preparation containing ozone depleting
substance is formulated;

Vide 5.0. 670(E), dated 19th July, 2000, published in the Gazette of India, Extra, Pt IL

Sec. 3(ii), dated 19th July, 2000.
2. Came into force on 19-7-2000.
3 Ins. by S.0. 1561(E), dated 18th September, 2007 (w.e.f. 18-9-2007).

4. Subs by 5.0. 996(E), dated 27th August, 2003 (w.e.l. 29-8-2003).
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(i) “ozone depleting substance” means the ozone depleting substances
specified in column (2) of Schedule I, whether existing by itself or in
a mixture, excluding any such substance or mixture (blend) which is
in a manufactured product other than a container used for the
transportation or storage of such substance;

() “parties” means, unless the text otherwise indicates, parties to the
protocol '[and parties to the amendments thereof];

(k) “pre-shipment applications” are those treatments applied directly
preceding and in relation to export, to meet the phytosanitary or
sanitary requirements of the importing country or existing
phytosanilary or sanitary requirements of the exporting country;

(1) “production” in relation to any ozone depleting substance means the
manufacture of an ozone depleting substance from any raw material
or feedstock chemicals, but does not include— '

(i) the manufacture of a substance that is used and entirely
consumed (except for trace quantity) in the manufacture of other
chemicals; or

(ii) quantities which are produced incidentally in the manufacture of
other chemical substances; or

(iii) quantities which are recycled or reused; or .
(iv) quantities which are destroyed by technologies to be specified by
the Central Government; .

2l(m) “Protocol” means the Montreal Protocol on Substances that Deplete
the Ozone Layer, adopted on 16th September, 1987 as amended from
time to time;]

(n) “quarantine applications”, with respect to Group VIII of Schedule |
ozone depleting substance, are treatments to prevent the introduction,
establishment and or spread of quarantine pests (including diseases),
or to ensure their control as specified by the Central Government;

(0) “recovery” means collection and storage of ozone depleting
substances from machinery, equipment, or containment vessel during
servicing or prior to disposal;

(p) “reclamation” means reprocessing and upgrading of a recovered
ozone depleling substance through such methods as filtering, drying,
distillation and, or chemical treatment in order to restore the
substance to a specified standard of performance;

(qQ) “Schedule” means a Schedule annexed to these rules.

3. Regulation of production and consumption of ozone depleting
substances.—(1) No person shall produce or cause to produce any ozone
depleling substance afler the date specified in column (5) of Schedule V unless

e is registered with the authority specified in column (4) of that Schedule:
~ Provided that for the twelve month period commencing on the date specified
in column (6) of Schedule 11, and in each twelve month period thereafter, no
person shall produce or cause to be produced any group of ozone deplelin
substances in excess of the corresponding percentage of his calculated base level

——

1.

Ins. by S.0. 1561(E), dated 18th September, 2007 (w.e.f. 18-9-2007).
2. Subs. by 5.0. 1033(E), dated 13th March, 2014, for clause (m) (w.e.f. 44-2014). Clause (m), before
substitution, stood as under:

‘(m) “Protocol” means the Montreal Protocol on Substances that Deplete the Ozone Layver
adopted on 16th September, 1987;".



194 The Ozone Depleting Substances (Regulation and [Rule 3
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of production specified in column (4) of that Gchedule '[excluding the s.ubstanees
which is for the use of as feedstock in the manufacture of other chemicals, with
negligible emissions, if any]: .
Provided further that }clralculated level of consumption Fof such substances in
India shall, as a percentage of calculated level of consumption in base years does
not exceed the number specified in column (5) of 5cl'!edule IL "
2[(2) Production and consumption of ozone depleting substances sglem ed in

1 VI have been rohibited from the date of
column (4) of Schedule 1 except (roup ancesp(Regulation il Contre]

commencement of the Ozone Depleting Substance i
Amendment Rules, 2014 for all applications excluding the '5ubstan*_:es w 1c‘h are
for use as feedstock in the manufacture of other chemicals, with negligible
emissions, if any;] s

2[(2A) Production and consumption of Group VIII substances specified in
column (4) of Schedule I have been prohibited except for use In quarantine and
pre-shipment applications from the date of commencement of the Ozone

Depleting Substances (Regulation and Control) Amendment Rules, 2014;] _
duce ozone depletin

2[(2B) No person shall produce or cause to pro ; i 5
substances specified as Group V1 in column (4) of Schedule 1 during the perio
from the date of commencement of the Ozone Depleting Substances (Regulation
and Control) Amendment Rules, 2014 to the 1st January, 2040 in excess of the
corresponding percenta%es of the baseline specified in column (4) of Schedule II
and the consumption of such subslances in India as a percentage of calculated
level of consumption in base year does not exceed the number specified in

column (5) of that Schedule.]
2J(2C) The producers of Group VI substances shall n

ot supply to the domestic
markel quantities in excess of the quota orders issued by the Ozone Cell, Minist

of Environment and Forests to cover the entire domestic requirement of HCFC-
27 for non-feedstock application and in the event of shortfall in domestic
production of HCFC-22, the Central Government shall allow import of HCFC-22
within the consumption control quantity as per the market requirements and

subject to actual user conditions.]
3[(3) A person having received financial assistance from the Multilateral

Fund in accordance with articles 10 and 10A of the protocol to which the Central

1. Ins. by S.0. 1561(E), dated 18th September, 2007 (w.e.f. 18-9-2007).
2. Subs. by 5.0. 1033(E), dated 13th March, 2014, for sub-rule (2) (w.e.f. 4-4-2014). Sub-
rule (2}, before substitution, stood as under:
“(2) No person shall produce or cause to produce ozone depleting substances Hpt‘l‘iﬁl‘d
as Group | and Group Ill in column (4) of Schedule [ during the period from sl Augusl,
2000 to 1st January, 2010 in excess of the quantity specified in column (4) of Schedule 111
and the calculated level of CGI‘[S]‘.Implinn of such substances in India shall as a percenlage
:;;Ef:,i,ulgfﬂflf;:: ;L:‘.‘:dnus]trr:ptmn in base year does not exceed the number specil‘ied in
3. Subs. by 5.0. 1561(E), dated 18th Seplember, 2007, - » - :
5ub—ru12:5 (3) and (4), before suhstituﬁiun, slood as :.:::iz:b el 58 ol CA) il A5 2007
“(3) A person having received [ inancial assistance fro ilate :

with Articles 10 and 10A of the protocol to which lh::l(!]:liltril:]g;::;:!;l:;f :::1 ?CL"::f:’}Ei
gradual reduction of production of ozone depleting substances specified as f mﬂ [ and
Group I in column () of Schedule I shall, limit the production of vzone de lc-hun, sull;einncﬂﬁ
as specified in Group I and Group 1T in column (4) of Schedule 1 in c.ﬁ*h f—.r from lst
,lﬁugw:t, 2000 to 1st January, 2010 to quantities specified, in column (4) for oa{-’h‘}rear given
E} Eiﬁnujiﬂi;:jd;iﬁe 1l as per the agreement approved, by the Executive Committee
(4) In order to implement the agreement, referred to in sub-rule (3), the Central Government
hall introduce implementation, modalities, such as, quota system for roducing
Chlorofluorocarbons and the non-compliance wilh such modalities *ihaﬂprl.‘ﬁu]l in

consequential penalties laid out in the agreemenl.”. o
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Government is a party for gradual reducti ; :
ozone depleting substances— uction of production and consumption of

(i) specified as Group 1 and Group 111 ; lumn Sched shall
limit the production of DZQMPdEpEtIfg Sllbsg:ﬂ'ug:s as smell!ied in
column (4) of Schedule I; pee

(i) specified as Group IV in column (4) of Schedule 1 shall lmit th
production and consumption of ozone d i peciﬁee
in columns (4) and (5) qu‘ Schedule DIEE ot e i §

(iii) Ilspfecified as Group I and Group I11] in column (4) of Schedule I shall
limit the consumption of ozone depleting substance as specified in
column (5) of Schedule 111, in each year from 1st August, 2000 to 1st
January, 2010 to quantities specified in column (4) for each year given

in column (6) of Schedule 111 as per the agreement approved by the
Executive Committee of the Multilateral Fund.

’[(iv) specified as Group VI in column (4) of Schedule 1 shall limit the
production and consumption of ozone depleting substances as
specified in column (4) and (5) respectively of Schedule II, from the
date of commencement of the Ozone Depleting Substances
(Regulation and Control) Amendment Rules, 2014 to 1st January, 2040
to the corresponding percentages of the baseline specified in column
(4) for the years given in column (6) of Schedule II as per the

agreement approved by the Executive Committee of the Multilateral
Fund.]

3[(4) In order to comply with the phase out targets of production and
consumption of ozone depleting substances as per the Montreal Protocol Schedule
referred in sub-rules {2) and (3), the Central Government shall introduce
implementation modalities, such as quota system for production and consumption
of Group VI substances for non-feedstock applications and monitoring and
reporting system for all feedstock applications including use of Carbon
tetrachloride.]

4. Prohibition on export to or import from co_»untries not specified in
Schedule VI.—No person shall import or cause to import from or export or
cause to export to, any country not specified in Schedule VI any ozone depleting
substance after the commencement of these rules.

L. Subs. by 5.0. 1033(E), dated 13th March, 2014, for “gpecified as Group [ and Group 11" (w.e.f.
4-4-2014).
2. Ins. by 5.0. 1033(E), dated 13th March, 2014 (w.c.l. 4-4-2014). s
3. Subs. by S.0. 1033(E), daled 13th March, 2014, for sub-rule (4) (w.ef. 44-2 ].? S
Earlier sub-rule (4), was substituted by Sﬂ(‘}; !fg;;ﬁ;} :finl;:-il 13:; ﬁg::;nbzzrlfﬂ:‘?ﬂ utiwb; 1E
ikt 5.0. , date P =
2007). Sub-rule (4), before subslitution by ;
“(4) In order lo implement the agreement, rt'fEn‘PI*-i to in SEb-ml:u{c?g; t:ycmg:‘nt::
i i lementation modalilies, such as .
Gc;:le":?wntnsrl;lhij:lf}.-nls’:r::ﬂil::crle c:?lfhiumﬂunmcarhnnﬁ and q?arh’un tetrachloride fur]lnnn-
Fr d:: IEH 20 and verification system for feedslock apphc?'llnn,_and nun-'mnt'u}l:.mtnfs
‘-:Tli’: S:cl1u;nodalitivﬁ shall result in sconsequential penalties laid down in the sai

agreements.”.
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are to be exported to or imported from

countries specified in Schedule VI under a licence.—'((1) No persan sha]]
import or cause o imporl [rom or export or cause lo exporl to any country not
specitied in Schedule VI, any ozone depleting substances including blends or
mixtures of ozone depleting substances unless he is .n‘i_:'-“l'-":l‘d with the authority
specified in column (4) of Schedule V and obtains a licence issued by the
authority.] .

(2) No licence shall be issued under sub-rule (1) unless the said authority is
satisfied that the grant of licence shall not causce ca]pulalud level of consumption
of that group of ozone depleting substances 2[***] in the relevant I‘WL’IVI‘.‘ month
period, as a percentage of corresponding calculated consumplion base years,
lo exceed the number specified in column (5) of Schedule 1 'ﬂ[and Schedule 111,
lssuance of licence for import and export is prohibited for Group I, Group I,
Group 11, Group IV and blends containing ozone dc:pl(‘tlng substances including
Group VI substances specified in column (4) of Schedule 1 from the date of
commencement of the Ozone Depleting Substances (Regulation and Control)
Amondment Rules, 2014 excepl recovered, recycled and reclaimed ozone
depleting substances or for Essential Use Nominations (EUN) if any or ozone
depleting substances for destruction or for feedstock applications. From the date
of commencement of the Ozone Depleting Substances (Regulation and Control)
Amendment Rules, 2014 until the 1st January, 2040, licence for export of HCFC-
22 in Group VI shall be permitted to the extent of the difference between the
production and domestic supply volumes.]

i[(2A) Issuance of licence for import of pre-blended polyols containing
Group VI substances specified in column (4) of Schedule 1 is prohibited from the
date of commencement of the Ozone Depleting Substances (Regulation and
L'unirul) Amendment Rules, 2014.]

III-*]

(4) The calculated base level of consumplion and the calculated base level of
production for India as a whole for cach group of ozone depleting substances
shall be notified by the Central Government.

6. Regulation of the sale of ozone depleting substances.—(1) No person
shall either himself or by any other person on his behalf or enterprise sell, stock
or exhibil for sale or distribute any ozone depleting substance after the date
specified in column (5) of Schedule V unless he is registered with the authorily

specified in column (4) of that Schedule:

5. Ozone depleting substances

I Subs by S.0. 1033(F), dated 13th March, 2004, for sub-rule (1) (w.ef, 4-4-2014). Sub-rule (.
bofore substitution, stood under:

“(1) No person shall import or cause o import from or export or cause lo export W, any
counlry spm‘ifinl in Schedule VI, any ozone depleting substance unless he obtains a licems?
issued by the authorily.”.

3 The words “except Group 1 and Group 1 given in column (4) of Schedule 1" omilted I
5.0, 1561(F), dated 18th September, 2007 (w.e (. 18-9-2007).

1 Added by 5.0, 1033(F), dated 13th March, 2014 (w.ef. 44-2014),

4. Ins. by 5.0 1033(F), dated 13th March, 2004 (w.e . 44-2014).

5 Sub-rule (3) omitted by S.0. 1561(E), dated 18th September, 2007 (w.ef, 18-9-2007)
Sub-rule (3), before omission, stood as under:

“(3) No licence shall be issued under sub-rule (1) unless the said authority is satisficd
that the grant of licence shall not cause caleulated level of consumption of ozone depleting
substance given in Group 1 and Group 1 in column (4) of Schedule 1in the relevant v elve
months period as specitied in column (6) ol Schedule 1M1, as a percentage of valoulal®
consumption in base years Lo exeeed the number specified in column (5) of that Schedule
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Provided that no person or enterprise shall sell
P ozone depleting substances
specified in column (3) of Schedule IV for activities specified iialtlllnn%n ?2) of that
Tﬁeﬂﬁﬁg t;he sirsonlengagsd in that activity has got himself registered
wi Ity and has given a declaration i 1
ettt el ae T, In accordance with these rules and

197

procedure specified in Part I of Schedule XII:

Provided further that after the date specified in column (4) of Schedule IV, no
person or enterprise shall sell, stock, distribute o :

P s s r exhibit or cause to be sold,
stocked, dlst_‘rfbuted or exhibited ozone depleting substances specified in column
(3) for activities specified in column (2) of that Schedule.

(2) No person shall either himself or by any person on his behalf, or
enterprise sell, stock or exhibit for sale or distribute any ozone depleting
substance lo any person or enterprise who has informed the Central Government
that he or that enterprise shall not use the specified ozone depleting substances
in manufacturing or other activities after the date specified by such person or as
the case may be, the enterprise.

(3) The Central Government shall notify the list of persons, ozone depleling
substances and dates informed to it under sub-rule (2).

7. Regulation on the purchase of ozone depleting substances.—No person
shall either himself or by any person on his behalf or enterprise, purchase ozone
depleting substances specified in column (3) of Schedule IV from any person for
making stock or for using such ozone depleling substances for activities specified
in column (2) of that Schedule unless he has given the declaration specified in
Part I of Schedule XII to the seller of such substances within the time period
specified in serial number 4 of column (5) of Schedule V.

8. Regulation on the use of ozone depleting substance.—(1) No person or
enterprise shall engage in any activity specified in column (2) of Schedule IV that
uses ozone depleting substances specified in column (3) of that Schedule after the
date specified in column (5) of Schedule V unless he is registered with the
authority specified in column (4) of that Schedule.

(2) No person shall engage in any activity specified in column (2) of Schedule
IV using ozone depleting substances specified in column (3) of that Schedule
after the date specified in column (5) of Schedule V unless_ the producls are
labelled to indicale the ozone depleting subslance they contain. - 1

(3) No person shall engage in any ar:iivit}_ffpm"fhed in column (2) of SCh'-‘?j“ e
IV using ozone depleling substanceslspccaimd in column (3) after the dale
specified i 4) of thal Schedule.

pe L(I.il;:;;np;gg:;hill)t.'ﬂgﬂgﬂ in any aclivily specified in column {?} of Schedule
IV without using label indicating absence oi‘usr.“ of ozone depleting substance
mentioned in column (3) after the dale specified in cnlu!nn (4) '.Jf that Schedule.

(5) A person, having received financial ;!fnd technical assistance from the
Multilateral Fund in accordance with the Arlicles 10 and 10A i_)f the Monlreal
Protocol on Substances that Deplete the Ozone Layer, lo which the (.:r:mlr_al
Governmenl is a parly for phasing oul of ozone deplellt’]g 511b§i€1|?ces spccllfmd in
column (2) of Schedule 1 lfand Schedule 111] used in aclivities ::*.pucmed_ in
column (2) of Schedule IV, either himself or by any person on his behalf or

I Ins by S.0. 1033(E}, dated 13th March, 2014 (w.ef. 4-4-2014).
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et oo emtzrrrise, chall not eng2ge M such SCEVIY = specified M ool
2 of Schedule IV using azone depleting substances speciiied i co-umn (3) af thy
Schedla after the date of completion of the conversion work OF SiETE aof the
- —rletion report o d‘rc:@

Hzndng Over Protocol, or the submission of the cOmf e
from ozome depleting substance technelogy to non-oZone CeEpeding substang
tecknology and the said date be registered with the zuthority spediied i ool

4) af the Schedule V. = : :

(6) Anv perscn o7 enterprise having received, r_:r:.ancal assistance from the
Multilateral Fund in accordance with the Articles 10 and 10A of te
\fontreal Protocol on Substances that Deplete the Ozone Layer shall submil 29

tumn (4) of Schedule ¥

affidavit or declaration with the authority specified In co _
stating that replaced equipment, resulted from completion of ‘-'9?"?"5”-’“ process
from ozane depleting substance technology to non-ozone deraf;nng substance
technology, have been destroyed, dismantled, rendered unusable and that ro
ozone depleting substance should be used after the date of the completion of
project and the said date be registered with the authority specified in the column
(4) of the Schedule V.

9. Prohibition on new investments with ozone depleting substances.—
(1) No person shall establish or expand or cause to establish or expand any
manufacturing facility for preduction of any ozone depleting substance after the
date specified in column (7) of Schedule I and Schedule 111.

(2) No person shall establish or expand or cause to establish or expand any
manufacturing facility, with a view lo manufacturing products which contain, or
are made with, any ozone depleting substance after the date specified in column
(8) of Schedule II and Schedule 111

I[(2A) The provisions of sub-rules (1) and (2) of this rule shall not apply to
any ozone depleting substance which is produced for the use of as feedstock in
the manufacturing of other chemicals, with negligible emissions, if any.]

(3) A person having received financial and technical assistance ‘from the
Multilateral-Fund in accordance with the Articles 10 and 10A of the Meontreal
Protocol on Substances that Deplete the Ozone Layer for phasing out of ozone
depleting substances specified in column (2) of Schedule 11 Yand Schedule Ill]
used in activities specified in column (2) of Schedule IV to which the Central
Governmenl is a party, shall not establish or expand or cause to establish or

expand the manufacturing facility for production of any ozone depleting
substance or with a view to manufacturing products which contain or are made
with any ozone depleting substances after the approval of the project for
conversion and date of completion of the conversion work from the ozone
depleling substance technology to non-ozone depleting substance technology:

10. Regulation of import, export and sale of products made with or
containing ozone depleting substances.—(1) No person shall import or cause 10
import any product specified in column (2) of Schedule VII which are made with
or conltain ozone depleting substances specified in column (3) after the date
spuﬁifiod in column (4) of that Schedule unless he obtains a license issued by the
aulhority: ]

. Ins. by S.O. 1561(E). dated 18th September, 2007 (w.ef. 18-9-2007).
2 Ins. by SO. 1033(E), dated 13th March, 2014 (w.e.f. 4-4-2014).



|

(Regulation and
Control) Rules, 2000 = e

[Provided that no person sha impo ;

ified in column (2) :}e S;hgdule“vu 1.:: Or cause to import any product

;chle ing substan i . which are made with or contain
epleting ces as listed in Group 1, Group Il and ‘ ozone

from the date of commencement of the O'ZDI'I.E [i 131_1 Group III in Schedule I

and Cuntaolgl Amendment Rules, 2007: Ffing Subatitpes (et o

Provided further that such :
depleting substances shall carry apl;?i;mt:!h;:?fihec dbeu mnot il
| after the date specified in column (4) of Schedule \tm its import is allowed
?[(1A) Import of air-conditioning and refri ati
procg;:t?q containing Group VI substances is pro 'bitegnfriq;i &?ii?ma{.d z%t}nsell-

o person or enterprise sh y: i
specified in column (2) of psmeduﬂl\?ﬁps;t]eg; Zaut;;e tﬂodexpgrt any product
specifying whether or not the product has been made 51;&1 i
case may be, ozone depleting substances specified in column gr t}ontams, e i
after the date specified in column (5) of that Schedule (Gt that Sehecdule

(3) No person shall either himself or b . i :
behalf sell, stock or exhibit for sale or d%;:'?gu?? :;}?e r?g:uc:;erré;e:]p;nlse g l'usl;
activities, or provide services, specified in column (2) of 1Lj-‘»c]'l.oa-::luha- Y usi.ngg E;zfnr?e
gf‘:ﬂ?ﬁggi tl.';;nces specified in column (3) after the date specified in column (4)

11. Regulation on reclamation and destruction of ozone leti
substances.—(1) No person shall reclaim or cause to reclaim any ozonec:ii%l:igg
substance after the date specified in column (5) of Schedule V unless he has
registered with the authority specified in column (4) of that Schedule.

[(1A) Import of air-conditioning and refrigeration equipments and other
products containing Group VI substances is prohibited from the 1st July, 2015.]

(2) No person shall destroy or cause to destroy any ozone depleting
sub;.tance after the date specified in column (5) of Schedule V unless he has
registered with the authority specified in column (4) of that Schedule.

12. Regulation on manufacture, import and export of compressors.—No
person shall manufacture, import or export compressors after the date specified
in column (5) of Schedule V unless he has registered with the authority specified
in column (4) of that Schedule.

13. Procedure for registration, cancellation of registration and appeal
against such orders.—(1) The procedure for registration and conditions of
lr::';‘:%istt:lr.;1.[’[it:m under various provisions of these rules shall be as specified in
achedule IX.

(2) The registering authority shall not register if he is not satisfied that the
procedure for registration or conditions of registration are fulfilled.

(3) The registering authority shall cancel the registration if he is satisfied that
condition(s) of registration has (have) been violated. ,

(4) The registering authority shall give the concerned person an opportunily
of being heard before passing orders under sub-rules (2) and (3) and the orders
shall be made in writing,. : o

(5) An appeal against an order of the registering authority shall lie with the
authority specified in column (6) of Schedule V within thirty days of

communication of such order.

——

1. Subs. by 5.0. 1561(E), dated 18th September, 2007, for “Provided that such products” (w.e.f.

18-9-2007),
2. Ins. by 5.0. 1033(E), dated 13th March, 2014 (w.e.f. 4-4-2014).
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liuq-l - '
¢ lication for registration or renewal of registration l:lndﬂr these
(8) Every application for reg ays from the date of receipt of gy

rules shall be disposed of within sixty d

complete applicati’zm by the authority specified in cc‘:lumn (4) ui St:fh;cdl:xle V.
(9) The concerned registering authority specif |ch! in column ( )dﬂ eduloy

shall decide the issue fo cancellation of any registration granted under these rujes

within sixty days from the date of service of the show cause notice given by him

to the registration holder.]

14. Monitoring and reporting requirements , wh
produces, imports, exports or sells any ozont depleling substance shall maintain

records and file reporls in the manner specified in Parl [ of Schedule X. |
3[(1A) Every person who uses 020 ubstances as fecdstock in the

—(1) Every person who

ne depleting sub: = e i

manufacture of other chemicals, with negligible (‘:I'I"IISSIDI"IS, if any shall maintain

records and file reports in the manner specified in Part 1 of the Schedule X]
one depleling subslance for

(2) Every person stocking or purchasing any 0Z ling suk
use m}activirtlgeg specified in column (2) of Schedule IV shall maintain records and

file reports in the manner specified in Parl 11 of Schedule' X

(3) Every person who has received technical or financ'ml ‘asmstance from any
internalional organisation or any financial assistance, which includes concession
or exemption from payment of duties, from the Central Government, shall
maintain records and file reports in the manner specified in Part I11 of Schedule
X and the list of such persons shall be notified by the Central Government.

(4) Every person who has facility to reclaim an ozone depleting substance
shall maintain records and file reporls i the manner specified in Part IV of

Schedule X.

(5) Every person who has fa
shall maintain records and file
Schedule X.

(6) Every person who manu
shall maintain records and file

Schedule X.
(7) The records maintained in accordance with the above sub-rules shall be

made available for inspection as specified in Part VII of Schedule X.
15. !Exemplium—“[{l} Nothing contained in these rules except reporting and
monitoring shall apply to applications or circumstances specified In Gchedule

VIIL]

cility to destroy any ozone depleting substance
reports in the manner specified in Part V of

factures, imports, exports or sells compressors

reports in the manner specified in Part VI of

1. Sub-rules (6) and (7) omitted by 5.0. 1561(E), dated 18th September, 2007 (w.et

18-9-2007). Sub-rules (6) and (7), before omission, stood as under:
“(6) The registration shall be valid for the period ified i :
il period specified in Schedule IX and
(7) The procedure for and conditions of renewal of regi ion s 2
applicable to registration.”. ol 5 inpatrabelt phall Seros
2. Ins. by S.0. 996(E), dated 27th August, 2003 (w.r.e.f. 29-2-2003).
i. ;nsl.: b}l; 5.5{‘1 1033(E), dated 13th March, 2014 (w.e.f. 4-4-2014)
. Subs. by S.0. 1033(E), dated 13th March, 2014 for sub-rule ' ) (1)
before substitution, stood as under: IR AL SR ADte!
“(1) Nothin ined i icati '
. Sfc ]-:gd:j : vgr[ ;:??tamed in these rules shall apply to applications or circumstances HF"-“h"d

its renewal

game a8

e
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SCHEDULE [
[See rules 2(e), (n), 3(2) and (3), 5(3)]
LIST OF OZONE DEPLETING SUBSTANCES

SNo. Name of Ozone  Chemical Composition of Ozone Depleting Ozone Depleting

g o T Group Potential
(1) (2) <) @ =
1 CFC-11 Trichlorofluoromethane I 1.0
(CFCl,)
% CFC-12. l Dichlorodifluoromethane 1 1.0
(CF,CL)
3. CFC-113 Trichlorotrifluoroethane 1 08
(C.FiCly)
4 CFC-114 Dichlorotetrafluoroethane I 1.0
(C.F,ClL)
5. CFC-115 Chloropentafluoroethane 1 0.6
(GFCD)
6. Halon-1211 Bromochlorodifluoromethane 1 3.0
(CF,BrCl)
7. Halon-1301 Bromotrifluoromethane i 10.0
(CF5Br)
8. Halon-2402 Dibromotetrafluoroethane I 6.0
(C;F,Br))
9. CFC-13 Chlorotrifluoromethane m 1.0
(CF,Cl)
10. CFC-111 Pentachlorofluoroethane m 1.0
(C,FCL)
1. CFC-112 Tetrachlorodifluoroethane m 1.0
(C.FCL)
12. CFC-211 Heptachlorofluoropropane m 1.0
(C,FCly)
13. CFC-212 Hexachlorodifluoropropane | m 1.0
(C,F,Cl1,)
14. CFC-213 Pentachlorotriflunropropane 1 1.0
(C,F.Cl)
15. CFC-214 Tetrachlorotetralluoropropane il 1.0
(GFCL) 0
16, CFC-215 Triclﬂnro]:wnlaﬂucmpm?me m L
(CFCLy)-
17. CFC-216 Dichlorophexafluoropropane ul 10

(C;F}cl]}

—
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(1) 2) (3) () ®
18. CFC-217 Chloroheptafluoropropane m 10
(C,FLC1)
19. Carbon tetrachloride  Tetrachloromethane v 1
(CCL)
20. Methyl chloroform 1, 1, 1-Trichloroethane v 0.1
' (CHCL)
21 HCFC-21 Dichlorofluoromethane \L 0.04
(CHFCL)
2. HCFC-22 '[Chlorodifluoromethane Vi 0.055
(CHFCD)]
px 3 HCFC-31 Chlorofluoromethane Vi 0.02
(CH,FC1)
24. HCFC-121 Tetrachlorodifluorcethane Vi 0.04
(CHF.CL)
5 HCRC-122 Trichlorodifluoroethane Vi 0.08
(C.HFC1,)
26. HCFC-123 2, 2-dichloro-1, 1, 1-triflucroethane Vi 0.06
(C.HF,CL)
2. HCFC-123a 1, 2-dichloro-1, 1, 2-trifluorcethane Vi 0.02
(CHC1,CF,)
28. HCFC-124 2-chloro-1, 1, 1, 2-trifluoroethane Vi 0.04
(C:HF.CI)
2. HCFC-124a 2-chloro-1, 1, 2, 2-trifluoroethane V1 0.022
(CHFCICF,)
30. HCFC-131 Trichlorofluoroethane VI 0.05
(C;H.FC1,)
31. HCFC-132 Dichlorodifluorcethane VI 0.05
(C.H,F.C1,)
32 HCFC-133 Chlorotrifluoroethane Vi 0.06
(C:H,F.CI)
3. HCFC-141 Dichlorofluoroethane vl 0.07
(C,H,FCL,)
3. HCFC-141b 1, 1dichloro-1-fluoroethane V1 0.11
(CH,CFC1,)
35. HCFC-142 Chlorodifluoroethane Vi 0.07
(C.H,F.C)
35, HCFC-142b 1<chloro-1, 1diflucroethane Vi 0.065

(CH,CF.C1)

1. Subs. by SO. 1561(E), dated 18th Scptember, 2007, for “Dichlorodifluoromethane (CF,CL)" (w-e-f

18-9-2007).
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n (2) 3
37. HCFEC-151 Chlorofluoroethane
Vi 0.005
(CHFCI)
38. HCFC-221 Hexachlorofl
RLPIpne v 0.07
(CHFC1)
». HCFC-222 Pentachlorodifl
o i e Vi 0.09
(C:HF,CL)
40. HCFC-223 Tetrachlorotrifluoropropane VI 0.08
(C,HF.CL)
41. HCFC-224 Trichlorotetrafluoropropane VI 0.09
(C,HFE,Cl)
42. HCFC-225 Dichloropentafluoropropane vl 0.07
(C,HFClL,)
43. HCFC-225¢ca 1.3-dichloro-1.2233-pentaflucropropane Vi 0. 025
(CF,CF,CHC1,)
. HCFC-225cb 1-3-dichloro-1,2,2,3,3-pentafluoropropane vl 0,033
(CF,CICF,CHCIF)
45. HCFC-226 Chlorohexafluoropropane VI 0.10
(C,HIFCI)
46. HCFC-231 Pentachlorofluoropropane V] 0.09
(CyH,FCly)
47, HCFC-232. Tetrachlorodifluoropropane vl 0.10
(C,H,F.CL)
48. HCFC-233 Trichlorotrifluoropropane Vi 023
(C,H;F,ClL)
49. HCFC-234 Dichlorotetrafluoropropane Vi 0.28
(CH,F.CL)
50. HCFC-235 Chloropentafluoropropane vl 052
(C,H,F.C1)
51 HCFC-241 Tetrachlorofluoropropane vl 0.09
(G, FCL)
52. HCFC-242 Trichlorodiflunropropane Vi 0.13
(C,HLLFCL)
; - Vi 0n.12
53. HCFC-243 Dichlorotrifluoropropane
(C,H,FC1)
54. HCFC-244 Chlorotetrafluoropropane Vi 0.14
{C1H uF¢C|]
55.  HCFC-251 Trichlorofluoropropane L 0.01
(C,HFC1,)
56, HCFC-252 Dichloredifluoropropant Vi ke
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(1) (2) (3) 9
(C,H.F.CL)
57 HCFC-253 Chlorotrifluropropane v
(C,HF.CI)
55. HCFC-261 Dichlorofluoropropane Vi
(C,H.FCL)
59. HCFRC-262 Chlorodiflucropropane Vi
(CHF.CD)
&0. HCFC-271 Chlorofluoropropane %A
(C,H.FCI)
61.  BFC-21B2 Dibromofluoromethane vl
(CHFBry
62  HBFC-22B1 Bromodifluoromethane Vi
(CHF.Br )
63. Bromofluoromethane vi
(CH.FBr)
64 Tetrabromofluoroethane vl
(C,HFBr,)
65 Tribromodifluoroethane v
(C;HF;Br,)
6 HBFC-123B2 Dibromotrifluoroethane vl
HBFC-123aB2.  (C;HF,Br)
67 HBFC-124B1 Bromotetrafluoroethane Vil
(C.HF,Br)
A8 Tribromofluoroethane Vi
(C,H,FBr,)
o Dibromodifiuoroethane VIl
(C,H,F,Bry)
70 Bromotrifluoroethane VI
(C.H,F,Br)
71 Dibromofluorvethane VI
(C,H,FBr,)
72 HBFC-124B1 Bromodifluoroethane VIl
(C.H,.F,Br)
. HBFC-124B1 Bromofluoroethane VIl
(C,H, FBr)
74, Haxabromofluoropropane VIl
(C,HFB,)
75. Pentabromodifluoropropane VII
(C,HF,Br,)
76. Tetrabromofluoropropane vil

0.03

0.02

0.02

0.03

1.00

0.74

073

0.8

1.5

16

12

1.1

1.5

1.6

1.7

0.1

L5

1.9

18 _
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(2)

(3)

4)

(3)

78.

79.

B8l.

82,

89.

90.

91.

92.

93,

94.

95.

'[96.

(C,HF,Br,)
Tribromotetrafluoropropane
(C,HF,Br,)
Dibromopentafluoropropane
(C,HF.Br,)
Bromohaxafluoropropane
(C,HF,Br)
Pentabromofluoropropane
(C,H,FBr)
Tetrabromodifluoropropane
(C3H;F,Br,)
Tribromotrifluoropropane
(GH,F;Bry)
Dibromotetrafluoropropane
(C,H,F,Br,)
Bromopentafluoropropane
(C,H,F,Br)
Tetrabromoflucropropane
(CsH,FBr,)
Tribromodifluoropropane
(C,H,F,Bry)
Dibromotriflvoropropane
(C3HyF3Br)
Bromotetrafluoropropane
(C3H,F,Br)
Tribromofluoropropane
(C;H,FBr;)
Dibromodifluoropropane
(C3HLF;Br,)
Bromotrifluoropropane
(C,H,F;Br)
Dibromofluoropropane
(C,H sFBr,)
Bromodifluoropropane
(C;HsF;Br)
Bromofluoropropane
(C,H,FBr)

Methyl bromide Bromonethane
(CH,Br)
Bromochloromethane
CH,BrCl

Vil

= 3

s 5 2 4 & 8§ 88 5 8 5

£

22

2.0

33

19

2.1

5.6

7.5

14

19

3.1

25

44

0.3

1.0

08

0.4

0.8

0.7

0.6

0.12]

1. Tns. by S.0. 1561(), dated 18t September, 2007 (w.e.£. 18-9-2007)
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SCHEDULE Il
[See rules 2(c), 3(1), 5(2), 9]

OZONE DEPLETING SUBSTANCES

[Sch. 1l

PFTION OF GROUP OF

S8, Name of Year(s) Maximum Maximum Date Ban on Ban on
No. Group  relating allowable allowable related creating ETRating rew
of to base  production  consumption to capadties capaaties to
Ozone  level in aperiod inaperiod  columns for manufaciure
Sub- of twelve of twelve  (4) and roduction products
stances months as manths as (5) of Ozone macle with or
ercentage centage Depleting containing
of calculated  of calculated Substances Ozone
base level  consumption Depleting
of Grou of base years Substances
as a whole for Gro
as a whole

(1) (2) (3) (4) (5) (6) ) (8)

1{a) I 1995-1997 '[100] 100 1-1-2002 Date on Date on
which these which these
rules come rules come

into force into force
(b) n 1995-1997 '[50] 50 1-1-2005 - -
{c) n 1995-1997 0 0 1-1-2010 - -

2@) IV 1998-2000 15] 15 1-1-2005 Date on Date on
which these which these
rules come rules come

into force into force
(b) v 1998-2000 0 0 1-1-2010 - —

3(a) v 1998-2000 1100} 100 1-1-2003 Date on Date on
which these which these
rules come rules come

into farce into farce
© v 19982000 '[70] 70 1-1-2005 5 =
ic) v 19958-2000 '130] a0 1-1-2010 - -

(d) v 1998-2000 1] 0 1-1-2015 - -

2

[4(2) VI 2009-2010 100 100 1-1-2013 19-7-2000 Date on which

the Ozone

Depleting
Substances
{(Regulation
and Control)
Ainendment
Rules, 2014

come into force
2A009-

®) VI 009-2010 90 90 1-1-2015 19-7-2000 Date on which

the Ozone

Depleting
Substances
(Regulation
and Control)
Amendment
Rules, 2014

come into force

e

1. Subs. by 5.0. 1561(E), dated 18th September, 2007 (w.e.f. 18-9-2007).
2. Subs. by 5.0. 1033(E), dated 13th March, 2014, for Serial No. 4(a) and 4(b) (w.e.l

4-4-2014).
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sch. 1]
Centref) Ru'es, 2000

e — s x
3 ) Ll o (3 (©) rg) B

-

VI Jo0ee-2010 65 65 1-1-2020 19-7-X Date on which
the Ozone
Depleting
Substances

(Regulation
and Contrel)
Amendment
Rules. 2014

come into force

1-1-2025 19-7-2000 Date on which
the Orone
Depleting
Substances
{Regulation
and Contral)
Amendment
Rules, 2014
come nto force

1-1-2030 19-7-2000 Date an wheich
the Czone
Depleting
Cubstances
(Regulation
and Contral)
Amendment
Rules. 2014
come into farce

(n vl 20022010 0 0 1-1-2040 19-7-2000 Date en which
the Ozone
Depleting
Substances
ation
and Control)
Amendment
Rules, 2014
come into force.]

r:
I

$ VI 20092010 s

4
n

(e Vi =009-2010 25

'IDate an which
these rules
come into force]

&a)  VIIl 19a5-19498 H100] 100 1-1-2002 Date on which
these rules

come into force

(b} VI 1995-1995 80 1-1-2005 -

i) VI 1995-1998 L] 0 1-1-2015 - 1-1-2015
T X = == 0 - Date on which  Date on which
the Ozone the Ozone
Depleting Depleting
Substances Suibstancoes
(Regulation {Regulation
and Contraol) and Control)
Amendment Amendment
Bules, 2007 Rules, 2007
rame into force.  came into force.]

*  Freeze Year for pmdux:hun and consumption of H}dmﬂ'ﬂomﬂuﬂmcnrbom (ozone depleting
substance under Group VI) of Schedule 1 exemption.
" with ible essential use exemption.
- 2015 is the base level for all Gmup VI substances

L. Ins. by S.0. 1561(E), dated 18th September, 2007 (w.e.f. 18-9-2007).
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SCHEDULE IlI
[Sze rules 2(c), 3(2). (3). 503), 9(1) and (2]

REGULATION ON PRODUCTION AND CONSUMPTION OF GROUF 1 AND GROUP I
OZONE DEPLETING SUBSTANCES

208

n Ban on
S Name o Year (s) Maumum  Maximum D.';_:fﬁ_{ to E:-l-;ll;!g creating new
No. Group relating allowable  allowable “vlumns capacities capacities
of OQzone to base prudu_r.'tlﬂﬂ l_mn.-iul'l'IP‘l;ﬂ E}} and (5) for manufacture
Depleting level® (MT)in a in a pen ( produgion  products
Substances pm;:d of of ht'r:;hr of Orona made with
twelve montins a5 : -~
months for percentage chl&zg g'::::t.unmh
Group of calculated Subs D;' <lelin
as a whole level of g tt-.l. H_
consumption ubstances
in base years
for Groups
as a whole
m @ (3) ) (5) (6) (7) ()
1 1 1995-97 20,706 9% 31-12-2000 Date on Date on
which these  which these
m 1998- 2000 rules come rules come
into force into force
2. 1 199597 18,824 83% 31-12-2001 Date on Date on
11 1998-2000 - which these  which these
rules come rules come
into force into larce
3. 1 1995-97 16,941 75% 31-12-2002 Date on Date on which
m 1995-2000 - which these  these rules
rnules come come
into force into lorce
4. | 1995-97 15,058 66% 31-12-2003 Date on Date on
m 1998-2000 - which these which these
rules come  rules come
into force into force
5. :U 1995-97 13,174 58% 31-12-2004 Date on Date on
1996-2000 - which these which these
rules come ‘rules come
into force into force
6. :” :zi:;m 11,294 50% 31-12-2005 Date on Date on
2 ' which these which these
E‘u.les come  rules come
) into force into [orce
7. :u 11335:.;:60 7,342 3%  31-12-2006 Date on Date on
which these which these
!‘ulc-s come  rules come
into force into force
8. ]I[] 1995-97 3,389 15% 31-12-2007 Date on Date on
1998-2000 - ;
which these which these
,"ulms come  rules come
into force ity furce
g, :1 1995-97 2,254 10% 31-12-2008 Date on Date an
1 9982 . .
1 2000 which these which these
f‘lllﬁ come  rules come
inte force into force




n V] Tha Ozona Depieing Subsiznees (Ragu'zton and <Co
Cartraf) Ru'ss, 2000
T « N
== 1995-67 1,130 10% 31-12-2003 Datron Datz on
i 1993-2000 which these which s
rales come il come
min loree o loroe
T 1595-97 after 1-1-2010 Date on Date o
[ 1953-2000 whuh these which thewe

ndes come s come
into force into fonoe
— v ave for any Chiorofluorocarbon production /comsumption that may be agroed by the
partizs to meet ce=cnfial o for Indis
SCHEDULE IV
[Ser rules 6{1), 27, B(1), (2). (3), (4) and (5). 9(3), 10(3}]
REGULATION ON CONSUMPTION OF OZONE DIPLETING
SUBSTANCES ON END USE DASIS

GNo Name of Aclivilica Name of Group of IPhase-out
’ Ozone [)rp!.:tfn}; Date]
Substinoe
(n i2) (3) )
1 Manufacture of Acrosc] product of Group | 112000
pressurised dispensers {excluding metored
dose tnhalers lor medicinal purposs) .
2. Manufacture of Palyal for foam products Group | 1-1-200
1 Manufacture of foam products including Group | 1.1-2003
foam part of Domestic Refrigerator gt
4  Manufacture of Fire Extinguishers ar Fire Group I 112
Extinguishing Systems i
5 !h{.\nu?.:-cturcgcl' Muobile Air-Conditianers Group | 1-1-2(03
and charging a1 Automobile induitry "
L Manuf:cttre af other Refngeration and Group | 1-1-2003
Awrconditioning products (excluding
compressors) : G
7. Manufacture of different products Emupa[l‘l. HLTV and ¥ l~:-13:0‘"
8  Servicing of fire extinguishers and fire roup
extinguiching systems .
9 hﬁnﬁmregd'h{nrwd Do=c inhalers for Group | 1-1-2010
M e sy : 112015
110 (a) Manufacture of dome<tic Group VI
refrigerators 1-3015
(b} M:nﬁjr.:mrc of cantinuous sandwich Group V1 1-2
e ; 1-1:2022
w Muofacie o pre-blended polyols E:gup ‘{,} 1 a0
(4} Manufacture of all cther foam up
products incleding discontinuous
sandwich cls 1.1-2025
e Manufacture of air-canditioners Group ﬂ 112025
1 Manufacture of other refngeratuom Gruup
md!:&:-candmmmg Fﬂ}ﬂﬂl.ﬂ.‘b e
LAl n COMPressars s
‘Bl Bhnuf.:dﬁm dpﬁtr extinguisher or Group VI =
fire extinguiching systems . 1-1-202
th) F-Lmulacufm“nl all other equipments Group VI S
or F‘Jlﬂduﬂ!i vl =12
) Serviang of refrigeration and e Group -
l._md,.l.h rqutpmﬂ'llr ar I:td ‘r[ i 1]
J Servicing of fire extnguisher and fire Group i
extmguishing  sysierms Group VI 112015

1 Use of methyl romude except preshipment
and guarantine

=
* Excopt for essential use certificd by the essental use pancl
¥ : " iwaed 442018
Subs. by ath March, 2014, for “Phase Out Date®™ fw.
;' Subs :;' gg :g;;&g giﬁ: :3Lh March, 2014, for Serial No. 10 (wef 44-2014)

s itted by : 2014 (wet 442014
3 .ok (*) omitted by SO 1033E), dated 13th March, 2 2
&U:f‘::;wu Mﬁ by SO 1561(E), dated 18th Scptember, 2007 (w e f 130200
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SCHEDULE V

[See rules 2(b), 3(1), 6(1), 7, 8(1), (2), (5) and (6), 11(1), (2); 12(1), 13(5)]
LIST OF AUTHORITIES, THEIR FUNCTIONS AND LAST DATE FOR REGISTRATION

PART |
Group VIII of Schedule 1

For ozone depleting substances other than .
i Name of
¢ i ame of Authori Last ::ia'te_ of
st;ru I;]u.lue SR e o Registration Appellate
o Authority
(1) (2 (3) (4) (5) (6)
i i .cer not below the rank '[Two years after Secretary,
b Rfugi:lf.:t::-?sngfm :!‘n auglepu Secretary in the mnungncement of the Ministry of
zone Depleting Ministry u})’ Environment and rules] [except for the ﬂl]‘unm.ent
Substances Forests enterprises ucing Forests
ozone depleting subs-
tances listed in Grg:f v
of Schedule 1 for feed-
stock use: provided that
the last date for regisira-
tion of the enterprises
roducing ozone_deple-
Eng substances listed in
Group VI in column (4)
of ule 1 shall be
on or before the 31st
December, 2030.]
2. 3, 4, Licence to Director General of Foreign —

3

5,10(1) import/ex of Trade
=] prgduct! me

with or containing
QOzone Depleting
Substances and

Ozone Depleting

Substances
‘3. 6(1)  Registration of An officer not below the In case of substance Secretary,
traders/dealers/ rank of Deputy Secretary listed under Group Ministry
whalesaler/ in the Ministry of I, Group 1I, Group of Environ-
sellers  of Environment and Forests. 111 and Group IV ment and
ozone up to the 31st Forests.|
depleting cember 2009, in
substances. case of substances
in Group VI up to
31st December,
2039 and in case of
substances in Group
VII up to 31st
December 2014.
4 81 Registration of Officer-in-charge of the office 'ITwo years after the  An officer
persons/enter-  Small Industries Services commencement of these not below
rises engaged in Institute in respective jurisdic-  rules] the rank
activities specified tion under Small Industries of a Depuly
in column (2) of Development Organisation Secretary in
Schedule IV under the Ministry of Small in the
(whose capital Scale, Agro and Rural Ministry of
investment is less Industries. Environment
than Rs. 1 crore.) and Forests.
Registration of An officer not below the rank  °[In case of substance  Secretary,
rsons engaged of a Deputy Secretary in the listed under Group 1, Ministry of
in activities in Ministry of Environment and Group II and Group M1 Environment
column (2) of Forests g&x,lo 31st December, and Forests
Schedule IV. , in case of substan-
(whose capital ces in Group IV up to
1. Subs. by 5.0. 1283(E), dated 31st December, 2003 (w.e.f. 31-12-2003).
2. Ins. by S.0. 1561(E), dated 18th Seplember, 2007 (w.e.f. 18-3-2007).
3. The figures and brackets “10(2)" omitted by 5.0. 1561(E), dated 18th September, 2007 (wel
18-9-2007).
4. Subs. by 50. 1033(E), dated 13th March, 2014, for Serial No. 3 and their entries relating thereto
(w.e.f. 4-4-2014).
5. Subs. by 5.0. 1561(E), dated 1Bth September, 2007 (w.e.f. 18-9-2007).
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.--’--—-____ 1
E!_L._E}——— (3) (4) (5) (6)
investment is
more than EE.; {[;?emmh‘::'; 2009
KT crore) i ST
< 1D sistration of  Officer-in-charge of the office of T 1 "
5. rson having  Small Industries Services Institute An officer
acilities to In respective jurisdiction under mr:kbelg.}w the
reclaim Ozone  Small Industries Development R i
D, o e s Ny Scoretary in
Substances ‘Innd uf:;}tﬁ?mle. Agro and Rur, 2.9 Ministry
Environment
i Offi A Foeoes
11(2)  Registration ‘?_& cer-in-charge of the Office of I[ree
$ persons Raving  Small Industnies Services nstto e i
acilities to in respective jurisdiction under i o
destroy Ozone Small Industnes Development Deputy
Depleting Organisation under the Minist Secretary in
Substances of Small Scale, Agro and Rura the Ministry
Industries. of .
Environment
and Forests.
17.5(1)  Registration of An officer not below the 31st Secretary,
importers rank of Deputy Secretary December, Ministry of
or exporters in the Mirustry 2029. Environment
of ozone of Environment and Forests.|
depleting and Forests.
substances.
7. 12 Registration of Officer-in-charge of the Office of  *[Two years after An officer
manufacturers, Small Industries Services Institute commencement not below the
importers & in respective jurisdiction under  of these rules] rank of a
exporters of Small Industries Development Deputy
compressors/ anisation under the Mini Secretary in
(whose capital of Small Scale, Agro and Rura the Ministry
investment is Industries. o
less than Environment
Rs. 1 crore) and Forests.
Registration of An officer not below the rank  One year after Secretary,
manufacturers, of Deputy Secretary in the commencement Ministry of
importers and Ministry of Environment of these rules Environment
exporters of and Forests and Forests
COMPIessors
(whose capital
investment is
more than
_ Rs. | crore)
PART 1l
For Schedule 1 Group VIII ozone depleting substances
S. Rule Functi f Authori Last date of  Name of
No NuE unction Name o ty Registration Appellate
' Authority
L. 31 istrati - the Insecticides Act, As specified in As _
6%1; Registration ﬁﬁgpf:;ﬁ :‘: ;268} the Insecticides specified in
8(1) ' Act, 1968 (46 the
11“«] of 1968) Insecticides
Act, 1968
(46 of 1968)
l-_._______
‘-—_.__—_‘_E___

I Omitted by 5.0. 1561(E), da

2 Ins. by S.0. 1033(E), dated 13th March, 2014

ted 18th September, 2007 (w.e.f. 18-9-2007)
(w.e.f. 44-2014).

3 Subs. by 5.0, 1283(E), dated 31st December, 2003 (w.e.f. 31-12-2003).
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List of Parties categorized as oparating under Article

Control) Rulss, 2000

SCHEDULE VI
[See rules 4, 5(1)]

The Ozone Depleting Subslances (Regulation and

[Sch. v)

LIST OF COUNTRIES WHICH ARE PARTY TO THE 1987

MONTREAL PROTOCOL

PART 1

5, paragraph 1 of the Montreal Protoco]

1 5
S.No. Name of country S.No. Name of country S.No. Name of country
2
n @ 1y @ £ ihL —
T Algeria 26.  Costa Rica 5125' }%(:;Pwait orRoe
'[1A. Afghanistan 27.  ‘[Cote d'ivoire] e Peclel
1B.  Albania 28.  Croatia 57. el vl
1C.  Angola] 29. Cuba Democratic
2 An%igua and ] Hepublic: of
Barbuda '[30A. Djibouti] 58. au“%"
3. Argentina 31. Dominica _ ;"':?_ Lesotl
'[3A. Armenia) 32. Dominican Republic ‘[::BA. Liberia]
4. Bahamas 33. Feuador [60. Libya]
5. Bahrain M, EF?| 61. Madag:ascar
6. Bangladesh a5 alvador 62. Malawi
z. Barbados '[35A. Eritrea] 63. Malaysia
8. Belize [35B. Equational Guinea] 64. Maldives
9. Benin 36. Ethiopia 65. Mali
'[9A. Bhutan] . Fiji '[65A. Marshall Island]
10. Plurinational State of 38.  Gabon s et
Bolivia] 39. Gambia 67. Mauritania
11.  Bosnia and 40.  Georgia 68. Mauritius
Herzegovina 11. Ghana 69, Mexico
12.  Botswana 42, Grenada '[69A. Micronesia (Federated
13, Brazil 43, Guatemala States of)]
14. Brunei Darussalam 44. Guinea “[?l'.}L Repuh]jc of Moldova]
15.  Burkina Faso '[44A. Guinea Bissau] 71, Mangolia
}b Burundi 1 45. GU}’B]’IH ‘[?IA_ Mgntmag:n.]
[16A. Cambodia '[45A. Haiti) 72. Morocco
3 7. Cameroon 46. Honduras 73. Mozambique
[17A. Cape Verde] 47. India 74. Myanmar
18. Central African 48. Indonesia 75. Nam:hy ibia
Republic 49, Iran, Islamic '[75A. Nauru]
19.  Chad Republic of 76.  Nepal
20.  Chile “[49A. Iraq] - MNicavs
21. China 50. ]amica ?3 Ni gl.lﬂ.
'[21A. Cook Island] 51.  Jordan 79, Dmlg:nr
22. Colombia 52. Kenya B0, Niger:
23. EDI‘]‘IU]’GE ?IS. Kiribati '[B:UA N;E?]“
24 ongo 53A. K z5 . :
'[25. D['ms::!(‘ralic Republic "[54. &}:Trr%gcrmll’mple's . Pakisian
of the Congo Republic of Korea]
1. Ins. by 5.0. 1561(E), dated 18th Seplember, 2007 (w.e.f. 18-9-
2. Subs. by 5.0. 1033(E), dated 13th March, 2014, for “Bolivia” 1;30:)f 4-4-2014)
3 i}il'gmbﬁ '5.0. 1033(E), dated 13th March, 2014, for Congo, Democratic Republic of" (w.ef.
4. Subs, by 5.0. 1561(E), dated 1Bth September, 2007 (w.e.f. 18-9-2007)
5. Serial No. 30 relating to “Cyprus” omitted by 5.0, 1033(E)- ]
4-4-2014). Hng fo "LYP y (E); dated 13th March, 2014 (w-ef.
B Sn o ot D s 4 tmg
. Subs. 0, , dat arch, , for “Korea . PP
(w.e.f. 4-4-2014), (E) ples Democratic Republic of
g. Subs. of $.0. 1033(E), dated 13th March, 2014, for “Republic of Korea” (w.e.f. 4-4-2014).

1
1

1.

+ Subs. of S.0. 1033(E), dated 13th March, 2014, for “Libyan Arab Jamahiriya” (w.e.f,
0.

4-4-2014),

Omitted by S.0. 1561(E), dated 18th September, 2007 (w.e.f. 18-9-2007),
Subs. by 5.0. 1033(E), d].ated 13th MarcE, 2014, for “Moldova” [w.quq-i-zmi}.
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o me— r No. N . =X : T
G No. Name of country S.No. Name of country S.No. Name of country
ﬂ (1) (2) (1) 2)
m '195A. Sierm Leone] 107 “Tobo
[S1A. 9.  Singapo . i
2 Pﬂmf Gl ‘[.'“1 gapore 1[5;3?:’\ TL‘I‘m‘E"J]
5. Papua New Luine . Trinidad and
i Pamguay 1984, Somatiy " .
8. o & ¢ : unisia
s Philippines ?[99% gzm Sﬁfugfﬂ 110.  Turkey
g7.  Qatar o an] [110A. Turkmenistan
1] }g‘l}- gﬂ Lanka 110B. Tuvalu]
'[BBA. Rwandq] o ‘[lﬂ.lﬂh Sudf'm 111. Uganda
g9.  Saint Kitts & Nevis o uriname] 112, United Arab
90.  Saint Lucia 102. Swaziland Emirates
91. Saint Vincent & the 103.  Syrian _Arah 113, Uruguay
Grenadines . Republic '[113A. Vanuatu)
92.  Samoa [104. United ) 114.  ‘[Venezuela (Bolivarian
'[92A. Sao Tome and RC‘P}lbﬁf of Tanzania] Republic of))
Principe] 105.  Thailand 115.  Yemen
93.  Saudi Arabia 106.  The Former 116.  Vietnam
94  Senegal Yugoslav Republic b g |
5 : . .
![MA. &I’blﬂ] " (8] : Macedonia 118. Zambia
95,  Seychelles [106A. Timor-Leste] 119.  Zimbabwe
PART II
2[“.5]
PART IlI
List of Parties categorized as operating under Article 2 of the Montreal Protocol
5No. Name of country S.No. Name of country S.No. Name of country
(1) (2) (1) (2) (1) (2)
. Australia ‘[8A. Cyprus] 17.  Greece
"1A. Andora] 9.  Czech Republic *[17A. Holy Sea]
2 Austria 10. Denmark 18. Hungary
3. Azerbaijan o biadd | 19. Iceland
4 Belarus 12.  Estonia 20.  Ireland
f- Belgium 13.  Finland 21.  Israel
i 14. France 22. ltaly
7. Bulgaria i[*] 23.  Japan
8.  Canada 16.  Germany
‘_-—_———_
-__-__-_—___-—

! Ins. by 5.0. 1561(E), dated 18th September, 2007 (w.e.f. 18-9-2007).
2 geﬂﬂl No. 88 relating to “Romania” omitted by 5.0. 1033(E), dated 13th March, 2014 (w.e.l.
4-2014),
Subs. by 5.0. 1033(E), dated 13th March, 2014, for “Serbia and Montenegro” (w.e.f.
4-4-2014). Earlier it was inserted by S.0. 156(E), dated 18th September, 2007 (w.e.f. 18-9-2007).
Omitted by S.0. 1561(E), dated 18th September, 2007 (w.e.f. 18-9-2007).
Ins. by 5.0, 1033(E), dated 13th March, 2014 (w.e.f. 4-4-2014).
&; by S.0. 1033(E), dated 13th March, 2014, for “Tanzania, United Republic of” (w.ef.
014),
R 51:!?5, by S.0. 1561(E), dated 18th September, 2007 (w.e.f. 18-9-2007).
No. 11 relating to “Equatorial Guinea” omitted by 5.0. 1033(E), dated 13th March, 2014
(wef 44-2014)
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S.No. Name of country
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of
S.No. Name of country §.No. Name country

T —
M @ n @ m (2) R
'"123A. Kazakhstan] 32. Poland 39. Tajikistan
24. Latvia 33. Portugall ;[;“I .

i ' '133A. Romania ) rain

gg lﬂ;ﬁ:ﬂ;&nr;:tem 3[4 Russian Federation [42. United F{.in_gdum of
27.  Luxembourg '[34A. San Marino] Great Britain and
|27A. Malta] 35. Slovakia Narthem [reland]
28. Monaco 36. Spain *[43. United Slates of
29.  Netherlands [36C. Slovenia]* America]
30. New Zealand 37. Sweden 44,  Uzbekistan
31. Norway 38. Switzerland [45. European Union]

SCHEDULE VvII
[See rule 10(1), (2)]

IREGULATION ON IMPORT AND EXPORT OF PRODUCTS
CONTAINING OZONE DEPLETING SUBSTANCES]

Sl Name of Name of group Date regulation | Date regulation

No. Product of ozone on imports on exports
depleting becomes becomes
substances. effective, effective.

(1) (2) (3) (4) (5)

*[1. | Aircraft, mobile or automobile, Group V1 Six months after Six months
boat, train and truck air- these rules come after these
conditioning units. (whether into force, rules come
incorporated in vehicle or not). into force.

2. | Domestic and commercial Group |, ~do- -do-
refrigeration and air-conditioning |  Group VI
or heat pump equipment e.g.

= Refrigerators

— Freezers

- Dehumidifiers

- Water coolers

- lce machines

- Air CGnditiDI'lj.ng and
heat pump units

~ Compressors

3. | Aerosol products, except =
medical aerosols : g:gﬂg E:r'] o e

1. Ins. by SO. 1033(E), dated 13th March, 2014 s .

2. Ins. by S.0. 1561(E), dated 18th September, zé\;;(i;,_t? 21%1;2203?

3. Serial No. 40 relating to “Turkmenistan” omj : )

4-4-2014).

N

4-4-2014).

-2014),

uropean Community” (w.e.f. 4-4-2014)-
heading “REGULATION ON IMPORT
E DEPLETING SUBSTANCES” (w.e-

tted by S.0. 1033(E), dated 13th March, 2014 (w-et

Subs. by S.0. 1033(E), dated 13th March, 2014, for
Subs. by 5.0. 1033(E), dated 13th March, 2014, for
Subs. by S.0. 1033(E), dated 13th March,
Subs. by 5.0. 1033(E), dated 13th March, 2014, for the
AND EXPORT PRODUCTS CONTAINING OZON

“United Kingdom” (w.e.f. 4-4-2014).
“USA” (w.e.f. 4-4
2014, for “E

B. Subs. by 5.0. 1033(E), dated 13th March, 2014, for Seri _ |
(w.e.f. 44.2014). } r>enial No. 110 6 and entries relating thert

Ed. S. No. "36C" is incorrect. It should have been S. Nao. “36A”~,
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— B R S —
#ﬁ}j @ G) (4) (5)
et . - i
Portable fire extinguishers/ Group 11, A i
. System cylinder Group VI ’ oo
~ [ Insulation boards, panels Group I, Ao e
| and pipe covers Group VI
=7 | Pre-polymers Group I, d =
6 Group VI o .
—

Note.—1. S No. 2, column (2) products include insulating material of the product.

2. All products mentioned above are excluded from the purview of this Schedule
when transported in consignments of personal or household effects or in similar non-
commercial situations normally exempted from customs attention.

SCHEDULE VIl
[See rule 15]
EXEMPTION

(i) Use of Methyl Bromide, the ozone depleting substance covered in Group VIII of
Schedule 1, in quarantine and pre-shipment applications.

(ii) Ozone depleting substance which are used in laboratory or for analytical purposes
subject to following conditions:—

(a)

(b)

(c)

(d)

laboratory uses include equipment calibration; use as extraction solvents,
diluents, or carriers for chemical analysis; biochemical research; inert
solvents for chemical reactions, as a carrier or laboratory chemical and other
critical analytical and laboratory purposes.

ozone depleting substances should have been manufactured to the following
purities:—

CTC (reagent grade) 99.5

1, 1, 1-trichloroethane 99.0

CFC-11 99.5

CFC-13 99.5

CFC-12 99.5

CFC-113 99.5

CFC-114 99.5

Other w/Boiling P > 20°C 99.5
Other w/ Boiling P< 20°C 99.0

these pure ozone depleting substances can be subsequently mixed by
manufacturers, agents, or distributors with other chemicals, as is customary
for laboratory and analytical uses. o

these high purity ozone depleting substance and mixtures contaiing ozone
depleting substances shall be supplied only in re-closable containers or high
pressure cylinders smaller than three litres or in 10 millilitre or srnall_er glass
ampoules, marked clearly as ozone depleting sybstances, restricted to
laboratory use and analytical purposes and specifying that used or sur;_&lu]s-
ozone depleting substances should be collected and recycled, if practical.
The ozone depleting substances should be destroyed if recycling is not

practical.

(iii) Import, export, and production of Group IV, S-ched-ule_l ozone depleting
substances is excluded from the definition of consumption if such imports and
production meant to be used in manufacture of ozone depleting substances

. Specified in Group I of Schedule L _

(iv) Import and E,(me of any recovered or reclaimed ozone depleting substances 1

excluded from the definition of consumption.
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(v)
(vi)

(vii)

N(viii)

The Ozone Depleting Substances (Regulation and [Sch. vy,
Control) Rules, 2000

Sub-rule (1) of rule 10 shall not apply to non-commercial sale of producls which

have been used for at least one year. 11 e Eloribial Cavetmamay

Any rule in public interest with specific approval e e
Use of Group Il substances of Schedule 1 for essential critical app ication shall a5
Defence Aircraft, Battle tank and Aviation Industries to be certified by an essentia|

use panel. _
Fmdrtjlctian of ozone depleting substances specified as Group V1 in column (4) of
Schedule 1 for the Protocol approved feedstock uses in manufacture of other

chemicals, with negligible emissions, if any.]

SCHEDULE IX
[See rule 13(1), 13(6)]
. PART 1
PROCEDURE FOR REGISTRATION
Application for registration of producers of ozone depleting substances under

' sub-rule (1) of rule 3 shall be made in Form 9 of Schedule XI.
. Application for re

gistration of sellers of ozone depleting substances under sub-rule

(1) of rule 6 shall be made in Form 10 of Schedule XI.
Application for registration of persons under sub-rule (1) of rule 5 shall be made

in Form 10A of Schedule X1.]
Application for registration of persons under sub-rule (1) of rule 8 shall be made

in Form 11 of Schedule XI.

Application for registration of persons reclaiming ozone depleting substances
under sub-rule (1) of rule 11 shall be made in Form 14 of Schedule XI.
Application for registration of persons destroying ozone depleting substances
under sub-rule (2) of rule 11 shall be made in Form 14 of Schedule XI.
Application for registration of persons manufacturing, importing or exporting
compressors shall be made in Form 13 of Schedule XI.

. A Certificate of Registration shall be issued by the registering authority to those

persons who have been registered in accordance with these rules.

. The Cerlificate of Registration shall contain the following information:—

(a) Name of registering authority.

(b) Registration number.

(c) Information contained in application for registration (excluding enclosures).
(d) Signature and seal of registering authority.

PART 1l
CONDITIONS OF REGISTRATION/[***]

The ‘Certificate of Registration” shall be kept at the ‘Registered Office’ and shall
be produced at any reasonable time or reproduced at any reasonable time on
request before an Officer of the concerned authority not below in rank to a Section
Officer to the Government of India or, in respect of registration under sub-rule
(1) of rule 6 an Assistant Manager in the concerned producing enterprise.
The registration shall not be done, and shall cease to be valid, if the person 10
be registered or registered is in violation of these rules. ‘

Registration under sub-rule (1) of rule 6 shall also be subject to commercial
decision of the authority mentioned in column (4) of Schedule V, excluding such
registration in respect of ozone depleting substances specified i Group VIII 0

Schedule 1.

1. Ins. by S.0. 1033(E), dated 13th March, 2014 (w.e.f. 4-4-2014).
2. The word “renewal” omitted by $0. 1561(E), dated 18th September, 2007 (w.e.f. 18-9-2007)
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SCHEDULE X
[See rules 14(1), (2), (3), (4), (5), (6) and (7))
PART 1

A. Reconds to be Maintained

Records regarding production of ozone depleting substlances

(1) Dated records and related documents in respect of cach producing plant,

of—

ial

(b)

(c)

The actual quantity of each ozone depleting substances produced,

The actual quantity of each ozone depleting substance used as feed
stock, and

Information speafied in 2(b) and 2(c) below. Records regarding sale
and offer for sale of ozone depleting substances.

(2) Dated records and related documents in respect of—

{a)
(b)

(1)
i)
L)

fiv)

The actual quantity of each ozone depleting substances purchased:

The actual quantity of each ozone depleting substances sold within
India; the name and address of the recipient of the cach shipment and
the purpose for which ozone depleting substances was purchased by
the recipient. These purposes to be maintained are:

Manufacture of avrosols

Manufacture of foam products

Manutacture of hire extinguishers and fire extinguishing systems
Manutacture ol Mobile Arr-conditioners

Manufacture of other Refrigeration and Air-conditioning products
Solvents use

[rempted use

Selling

(hers (please specity ).

Hevirds reparding expurts of Ozone depleting substances
9 ted records and related documents contaning information in respect of
cath column of Form 3 or 4. as the case may be, of ~chedule N

Records reparding imports of vzone depleting substances
(4) Dated records and related documents contaiming information ain respect of
cach column of Form 6 or 6, as the case may be, of Schedule A

I Pstagraphs (4) and (5) omitted by SO 1561(F), dated 16th September. 2007 (w e f 18-9-2007)
plllg:’li‘r*'ﬁ (4) and (%), Defore omission, stood as under

H“'Wllh'allndmg penerality of provision of para 2 above, registration shall not be renewed

unbees the IIIF].":JILM‘II has t'llm[‘llllﬂ with all lh'-‘ n'l;lul'llllg l'l'l.,tll.lﬂ'l'".l.‘l"ll'!l under these rules.

% Validity of registration under these rules shall be tor a period of eighteen months from the
date of regtstration [ty renewal can be done anytime after twelve months from the date

of registration/renewal The renewal will also be valid for eighteen months.”.

-t
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Record and reiatr:d document regarding manufacture, imporl and expory g
COMPpressor. .

(5) Dated records and related documenlt containing information in respeet of
each column of Form 12 or 13, as the case may be, of Schedule XI.
Declaration signed by the recipient in Form 12 of Schedule XI.

B. Reports to be submitted

(1) Report on production of ozone depleting substances as per Form 1 of
Schedule XI.

(2) Report on imports of ozone depleting substances as per Form 2 of
Schedule XI.

(3) Report on exports of ozone depleting substances as per Form 3 of
Schedule XI.

(4) Report on sales of ozone depleting substances as per Form 4 of
Schedule XI. .

(5) Reports mentioned in Sr. Nos. | to 3 above shall be submitted to the Ministry
of Environment and Forests. Reports mentioned in Sl. No. 4 above shall be
submitted to the registering authority specified in column (4) of Schedule
V, who will submit compiled version of the reports, duly countersigned by
such authority to the Ministry of Environment and Forests in hard copy as
well as in floppy on request.

PART II
A. Records to be maintained
Records regarding purchase of ozone depleting substances for use in activities
specified in column (2) of Schedule IV.
(1) Dated records of—
(a) the actual quantity of each ozone depleting substance purchased from
an Indian supplier and the name and address of the Indian supplier;
(b) the actual quantity of each ozone depleting substance used separately
for each plant and each activity.
B. Reports to be submitted
(1) E;apnri on purchase of ozone depleting substances as per Form 5 of Schedule
(2) These reports shall be submitted to the concerned regislering authority
specified in column (4) of Schedule V, who will submit compiled version
of the report (o the Ministry of Environment and Forests. Individual reports

will also be submitted by such authority to the Ministry of Environment
and Foresls on requesl.

PART 11l
A. Records to be maintained

Recprdﬁ regarding purchase of non-ozone depleting substances by beneficiary
companies for use in manufacture of products.
(1) Dated records and related documents in respect of—

(1) Actual quantity of each non-ozone depleting substances purchased and the
name and address of supplier;
(2) Actual quantity of each non-ozone depleting substance used 11

manufacturing operations separately for each plant and each manufacturing
operation.
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g. Reports to be submitted

(1) Report on use of non-ozone depleting substances by beneficiary companies
as per Form 6 of Schedule XI.

(2) These reports shall be submilted to the concerned authority specified in
column (4) of Schedule V, who will submit compiled version of the report
to the Ministry of Environment and Forests. Individual reports will also be
submitted by such authority to the Ministry of Environment and Forests
on request.

PART IV
A. Records to be maintained
Records regarding reclamation
(1) Dated records and related documents in respect of—

(a) the actual quantity of each ozone depleting substance recovered; the
name and address of the individual or company from which the ozone
depleting substance is recovered and the name and address, if different
of the site at which the ozone depleting substance is reclaimed;

B. Reports to be submitted

(1) Report on reclamation of ozone depleting substances as per Form 7 of

Schedule XI.

(2) These reports shall be submitted to the Ministry of Environment and Forests
through the concerned registering authority specified in column (4) of
Schedule V.

PART V

A. Records to be maintained
Records regarding destruction
(1) Dated records of—

(a) the actual quantity of each ozone depleting substance destroyed on
the basis of destruction efficiency of the facility employed.

B. Reports to be submitted
(1) Report on destruction of ozone depleting substances as per
Schedule XI.
(2) These reports shall be submitted to the Ministry of Environment and Forests
through the concerned registering authority specified in column (4) of

Schedule V.

Form 7 of

PART VI

A. Records to be maintained

Records regarding manufacture, import and expo
(1) Dated records and related documents containing information in respect of

each column of Form 12 of Schedule XI.

rt of compressor
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B. Reports to be submitted
(1) Report on manufacture, import, export and sale of compr;lasel'.arxalnd use of
refrigerants in compressors sold as per Form 12 of Schf- L“.E : |
(2) These reports shall be submitted to the concerned rggmlerm%; ;uthur:ny
specified in column (4) of Schedule V, who will submil cnmp‘lje lversmn
of the reports to the Ministry of Environment and Fﬂfegts. Indivi ual reports
will also be submitted by such authority to the Ministry of Environment

and Forests on request.

'[PART VII
PRODUCTION OF RECORDS

(1) Records being maintained pursuant to requirements of rule 13 ?-hali- be availallale
for inspection at any reasonable time on request by an officer of the registering authority
specified in column (4) of Schedule V, not below in rank to a Section Officer to the
Government of India. However, persons who are engaged in selling any Ior:all_'!' produced
ozone depleting substances, they shall make records availabif: for inspection at any
reasonable time on request by an officer of the concerned producing enlerprise not below
in rank to Assislant Manager or on request by an officer of the Ministry of Environment

and Forests not below in rank to a Section Olfficer.]

SCHEDULE X1

FORM 1—Page 1
REPORT ON PRODUCTION OF OZONE DEPLETING SUBSTANCES
Frequency of report : Annually
Last date for submission of report: Within 60 days of end of the year

Name of company Period of report : January-December 20.....
Name of  Name of Ozone Total Quantities produced for Quantity produced
Group of  Depleting Substances Quantity exempted uses within for supply to
Ozone 1 produced for India *3 countries listed in
Depleting All uses *2 Parts 1 and 11 of
Substance Schedule VI
Quantity pro- Quantity pro-
duced for feed duced for other
stock within India exempted use
within India
GROUP | CFC1; (CFC-11)

CF,Cl, (CFC-12)
C,F,Cl, (CFC-114)
C, F.Cl (CFC-115)
TOTAL

I Subs. by S.0. 1033(E), dated 13th March, 2014, for PART VI (w.ef. 4-4-2014).
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1 Name of O
Erenp oF Dsg;:ﬁ:;g Shbetunccy: B Quantities produced for Quantity produce
G:.'.ﬂnf'. q - Q‘-‘é““gj exempted uses within lor suppl'fr to
Depleting Erﬂ ul.-:;-; -;:"r Indiata countries listed in
Gubstance ' Parts | and 11 of
e Schedule VI
Q""m“?’ pro- Quantity pro-
duced ar feed duced for other
stock within India exempted use
within India
Group II CF,BrCl (Halon-1211)
CF, Br (Halon-1301)
C,F,Br; (Halon-2402)
Total
Group 1 CF,Cl (CFC-13)
Total
Group IV CCl, (Carbon tetra
Chloride) ﬁ
Group V GHCl; (Methy \

Chloroform i.e.
1.1.1-trichloroethane)

'[Group VI] Name of Ozone

FORM 1—Page 3

: Total Quantities produced for
Depleting Substances  Quantity exempted uses within
"1 produced for India *3
All uses *2
Quantity pro- Quantity pro-
duced for feed duced for other

stock within India
within India

exempted use

Quantity produced

for supply lo

countries listed in

Parts 1 and Il of '
Schedule VI

Group 11

CHFCI (HCFC-21)
CHF,Cl (HCFC-22)

CH,FC] (HCFC-31)

C,HF,Cl, (HCFC-123)

C,HF,C] (HCFC-124)
C,H,F,Cl (HCFC-133)
CH,CFCI, (HCFC-141b)
CH,CF,Cl (HCFC-142b)
C,HF.C, (HCFC-225)
CF,CFE,CHCI, (HCFC-225¢ca)
CE,CICF,CHCIF (HCFC-225¢b)

TOTAL

—

Depleting Substance” (w.e.f. 4-4-2014).

L. Subs. by S.0. 1033(E), dated 13th March, 2014, for the heading “Name of Group of Ozone
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FORM 1—Page 4
Name ol Name of Qzane Tatal Quantities produced for Quantty produced
Group of  Depleting Substances  Quantity exempled uses within for 5“F|"F')"ﬁ'0 |
Ozone ‘1 produced for India "3 countries listed in
Depleting All uses *2 Parts 1 and [ of
Sibitance Schedule VI
Quantity pro- Quantity pro-
duced for feed duced for other
stock within India  exempted use
within India
1 2 3 4 5 6
Group VI HBFCs
Group V1 (Methyl Bromide) Total quantity .
(CH,Br) of New Methyl-
Bromide produced
for Quarantine
and Pre-shipment
applications within
India and for exporls
Signature “4
with seal
FORM 1—Page 5
VERIFICATION
Lo coninermppemmsamsnsonsunastuss nss iSRS G Qisiisinnisn s .. do hereby solemnly verify

that to the best of my knowledge and belief the mfurmaUDn given abnve and the annexure and
statements accompanying it are correct and complete.

I further declare that | am submitting and verifying the information given above in my capacity
and that 1 am competent to do so.

BB s e kR LT R AR A R Ry
/7 1 — Signature * 4............e.e0.
Date.........ooonviinees with seal

*1. Please see Schedule I for complete list of ozone depleting substances.

*2.  Total production should be given without any deductions. The Ministry of Environmen!
:::Jd anreslﬁ would make the necessary deductions in accordance with the definition in
e 2.
3. Please see rule 2(k) and give the total quantity used within India as feedstock and quantity
exempted under rule 16 from local production.

*4. The above Form including the verification portion must be signed in case of an individual
by the individual himself or a person duly authorized by him in case of Hindu undivided
family by the Karta : in case of a partnership firm by the managing partner, in case of
company by a person duly authorized in that behalf by the Board of Directors and in any
other case by a person incharge of or responsible for the conduct of the business. ‘
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FORM 2—Page 1
DATA ON IMPORTS OF OZONE DEPLETING SUBSTANCES
Frequency of report : Quarterly
Last date for submission of report : Within 30 days of end of the quarter

-_-—'-___
Name of Company Period of report

ﬁ;-n:e_of ozone depleting substances *1

—

{(in metric tonnes)

gl. | Purchase Bill of | Total Quantity Quant f i
No.| order No. | Lading | for all uses ntity of new nzn:;; i:rl::ng substance imported
and date | No. and
date New *) Recovered *3 Feedstock Exempted
Reclaimed
(1) (2) (3) (4) (5) (6) (7) (8)
TOTAL
Free on Free on Import licence | Country from | Name and | Port of Port of ‘
Board Board (FOB) No. and date | which Address of | Shipment | delivery
{FOB) Value Rs. imported Seller
Value $
(9) (10) (11) (12) (13) (14) (15)
TOTAL
Signature™.........oermnns
with seal
FORM 2—Page 2
VERIFICATION
I _______ 5;0 ............................. BiaaEEEE MTPIITILI L LEe dD hE'l'EbY
................................................ i e Ik the tafosiiilon-sev ibave wd. the

solemnly verify that to the best of my kn
annexure and statements accompanying it are correct and complete.
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am competent to make this application and verify it by virtue of .

The Ozone Depleting Substances (Regulation and [Sch. XI, Form 2

Control) Rules, 2000

1 further declare that I am making this application in my capacity @S and that |
rvnereion A photo/

attested copy of which is enclosed herewith.

| F T ORI Signalure BRI R R T i
DR casanins with seal
MNotes.—

*1

One form should be used for only one ozone depleting substance. Use separate
form for each ozone depleting substance. Please see Schedule 1 for complete
list of all ozone depleting substances.

*2 'Recovery’ The collection and storage of ozone depleting substance from machinery,

equipment vessels etc., during servicing or prior to disposal.

*3 'Reclamation’ The reprocessing and upgrading of a recovered ozone depleting substance

through such mechanism as filtering, drying, distillation and chemical treatment
in order to restore the substance to specified standard of performance. It often
involves processing ‘off side’ at a central facility.

4  The above Form including the verification portion must be signed in case of an individual by
the individual himself or a person duly authorized by him, in case of Hindu undivided family,
by the Karta in case of the partnership firm, by the managing partner., in case of a company,
by a person duly authorized in that behalf by the Board of Directors and in any other case,
by a person incharge of or responsible for the conduct of the business.

FORM 3—Page 1
REPORT ON EXPORTS OF OZONE DEPLETING SUBSTANCES
Frequency of report : Quarterly
Last date for submission of report : Within 30 days of end of the quarter
Namv of Company Period of report

Name ol ozone depleting subsiances *1

(in metric tonnes)

Eu'_l. Invoice No. | Bill of Quantity Quantity of new ozone depletin '
No.| and date Lading exported ¥ lo usE as B ACaN Tiees
No. and | for all uses ===
date New *2 Recovered Quarantine Feedback
and and Feedback | Exempted
Reclaimed Pre-shipment Uses
application*3
(1) (2) (3) (4) (5) (6) (7) (8)

TOTAL
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& UM Pieo on Epsun Hevno — i -
:1::,-.:.' Mararad (LN Mo and date t 3 ¥ 1o ‘. I ' o gl Pi= ed e
NTeLh Value KA l-l'. e e _.I 3 0] i o gt ~ e~
\alur § l | i
) {1 i X | * e e
\ l I ) | B Fia ) E
r i | | ! ! 14 JEL TN
| e —————————
i " —
fO1Al e =
L .:-'-.‘-‘_'—-_' I‘l'
% bl o I
FORM 3—Page 2
VERIFICATION
'l” L -5;"1. S ot A —
~olemnly verity that to the best of my knowledge and belief the information gver 25oe

and the annexure and statementls accompanying il are correct and cum

| further declare that 1 am submiutting and verifying the information e ==
veeercand that | am competent to do <o

My COPACHY A% oreecacasmrmmmmnmsarareasresers

1 - =

Placc.......: Signature *3 e

5] JEem—" with seal

Notes. —

‘1 One form should be used for unly one ozone depleting saiwsante
Flease s

Use scparate form for each orzone depleting subsianae
schedule 1 for complete hist of all ozone depleting substanaes
depleting subsiances frem

ir:"\..‘l- tb‘

Ihe collection and storage of ozone
machinery, equipment vessels, ete dunng serviang o1 F

disposa |

*2 "Recowvery

and upgprading of a ream ered ozome depleting
such mechanism as fulterimy. Jdnvang. distillatton
went in order o restore the subatance to speatied
It often involves proccssing off side ata

Reclamatinn”  The reprocessing
substance through
and chemical treatn
standard of performance
central facihity.

"3 For Methyl Dromide only
the verification portion must be signed incase of an
cll or a person duly authornzed by him, in case
in case of the partnership firm, by the

by a person Jduly authorized in that
by a person incharge of

‘4 The above Form including
individual, by the individual him
of Hindu undivided family, by the Karty:
managing partner., In case of a company,
behalf by the Board of Directors and in any other case,
or responsible for the conduct of the business.
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FORM 4—Page |
REPORT ON SALE OF OZONE DEPLETING SUBSTANCES
Frequency of report : Quarterly
Last date for submission of report : Within 30 days of end of the Quarter

Name of Company Period of report
PART A
(in metric tonnes)
Sl. Name of Quanhty of ozone depleting substance Quantity - of. Name Iand Eddl:EEs
No. Ozone Ozone Depleting of Indian supplier
Depleting Substance from whom Ozone
Substance purchased Depleting Substance
locally was purchased locally
Produced 'l 2 *3

Imported Reclaimed Exported

Total for each
Ozone Depleting
Substance
FORM 4—Page 2
PART B
(in metric tonnes)
S Name of Ozone Purpose for which *4 Quantity of Ozone Name and address of buyer
No. Depleting Substance Ozone Depleting Depleting Substance
Substance was sold  sold to the buyer
to the buyer
TOTAL

with seal
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FORM 4 1"ape 3
VIR A TION

L
lv veril that to the | | { --l-..pi,.l'll,,_. FRAbairbeddLEL dpLY Fivecny vidimiedn |1|.“.|;y
G n C i il of my ler R
ht]lflinl1ht-y1nnt'x{|rv and riliill'll;f'nlr ”13{1-:””MI digee and belief the information given above
anc i b umpanying i are correcl and Hmll!ir't{-.

I further declare that Tam submitting and verifying the information given above in

my capacity as..mnaienicensand that 1 am competent to do s,

PLACE: cissisiseasavsasass Signature *5
DAt siosasisimmasaisassine with seal
Notes.—

*1 Full report to be submitted as per Form 2

) -do- Form 7

3 -do- Form 3

4 Purposes are: (i) Manufacture of acrosols (excluding metered dose inhalers for

medical purposes).
(i) Manufacture of foam products.
(1ii) Manufacture of fire extinguishers and fire extinguishing
systems.
(iv) Manufacture of mobile air conditioners
(v) Manufacture of other refrigerations and air-conditioning \
products (excluding compressors).
(vi) Solvent use.
(vii) Exempted use.
(viii) Selling.
(ix) Servicing of fire extinguishers or fire extinguishing system.
(x) Metered dose inhalers for medicinal purpose
(xi) Manufacture of compressors.
(xii) Others - specify
*5 The above Form including the verification portion must be signed incase of an
individual, by the Individual himself or a person duly authorized by him, incase
of Hindu undivided family, by the Karta : in case of the partnership firm, by ‘

the managing partner, in case of a company, by a person duly authorized in
that behalf by the Board of Directors and in any other case, by a person incharge

of or responsible for the conduct of the business.

6 Use separate form for separale ozone depleting substance.

FORM 5—Page 1

REPORT ON PURCHASE OF OZONE DEPLETING SUBSTANCES
ON END USE BASIS

Frequency of report: Annually
Last date for submission : Within 30 days of end of calender year
Period of report : January-December 20....

——

EE_“E— of Company:
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Control) Rules, 2000
PART A
(in metric tonnes)
; of Name and address of
Sr. Name of Quantity of Ozone Depleting Substance gs;::tynepleﬁng fecltan: supplies fonms
MNao. Dzune_ Substance whom D:':nne Dfp]etjng
Depleting - urchased Substance was
Substance locally purchase:i locally
l‘] '2
Imported Reclaimed
TOTAL

FORM 5—Page 2
PART B
(in metric tonnes)

Name and address of | *3 Purposes for which Quantity of Ozone Depleting
enterprise/ firm Ozone Depleting Substance used
QOzone Depleting Substance was used

Substance was used

Sl | Mame ol Ozone
No.| Depleting Substance

TOTAL

Signature "4 .......... e s
with seal

VERIFICATION
| PP BB i Sk do hereby

solemnly verify that to the best of my knowledge and belief the information given above
and the annexure and statements accompanying it are correct and complete.

I further declare that I am submitting and verifying the information given above in
and that I am competent to do so.

My CAPACILY 85 .ovvvercmssccmnivsmmansnssnisseatrnnsaees
Place........ciuiiaicnes SIGNALUTE *4 .oocucrsamimresensismscsmasnmssss
R, cisissnrninorass with seal

Notes.—

‘1  Full report to be submitted as per Form 2.
*2  Full report to be submitted as per Form 7.
*3  Purpose are: (i) Manufacture of aerosols (excluding metered dose inhalers for
medical purposes).
(ii) Manufacture of foam products.
(iii) Manufacture of fire extinguishers & fire extinguishing systems-
(iv) Manufacture of mobile air conditioners.
(v) Manufacture of other refrigerations and air conditioning pmd“dﬁ
(excluding compressors).



gch. XI. Ferm 6] The Ozone Derlsing Sude—ves (Aog=-or o7 L3F
Cortal) Fides, 2000 ‘
(v1) Solven! used
(vii) Exempled e
(viii) Selling.
(ix) Servicng of fire extinguishers or fime vt~ s~
{(x) Metered dese inhalers for madicing! :F..-::x-::-.: o
(xi) Manufacture of cvmpressors o
(xai) Others - speafy.
m above Form mdudmt; the v ificatton portton must be samed oxose 02 20
individual, by the individual himself or 2 person dulv authonzad B B o
case of Hindu undivided family, bv the Karty: ;v eose of the portmesien -
by the managing partner., in case of a company, by a person duly .:';:"..-.-_:-.:\:L
in that behalf by the Board of Directors and in anv other cose By 2 pemson
incharge of or responsible for the conduct of the business

AR

3

FORM 6—Fage 1

REPORT ON USE OF NON-OZONE DEPLETING SUBSTANCES BY
BENEFICIARY COMPANIES™1

Frequency of report : Annually
Last date for submission : Within 60 days of end of calendar year
Period of report : January-December 20
(in metric tonnes)

Name of Company

S Address of Date of Name of ozome Quantity of Popose ror Naow of  Quethv o

No Factory Commencement  Depleting Ozone wiech noer  nonOoooe mopawves
of manufacturing Substanoes Depleting O=ore Depletg Deplvtesg
operations with  used pnor to Substanee Depleting Substowe  Sadsonsw
nan-Ozone canversion (if  used in a Quistency Betng esad wed Somng
Depleting applicable) period of 12 15 beng e porsnd
Substances months prior  used "2 of repont

W conversaon
(il applicable)

TOTAL
with seal
FORM 6—Page 2
VERIFICATION
' T do hereby
formation given above

ml “l“;-:‘:H-%;"ﬁ;;-t“ia‘-a;-g;;;;; m}' k:I'I.DW ledge ﬁ“d ht‘uﬂf tho in

and the annexure and statements accompanying it are the i ::ﬂd t":‘:\n P::‘:‘I above in
itting and verifyi e information giv e
1 further declare that I am Smelm“g and that l:sﬁn competent to do so.

MY CAPACIEY A5 ..oevoeeesermseasmmmsssssmsssraesss
Placety .......... GIGRATUIE *d oo
Date........... with seal
Notes.—

ames have been notinied

*l  This . +o be submiltted by all companies whose n
report is to be submIltSC O 1 e (3) of rule 14.

und f rule 6 or su
m;ﬂ:b;:fe E‘? i{nnufaﬂum of aerosols (excluding metered dose inhalers tor
medical purposes).
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(ii) Manufacture of foam products.
(iii) Manufacture of fire extinguishers and fire mﬁlinp,uisl-“'l-,H
syslems.
(iv) Manufacture of mobile air conditioners
(v) Manufacture of other refrigerations and air cundiliuning
products (excluding compressors).
(vi) Solvent used.
(vii) Exempted use.
(viii) Servicing of fire extinguishers or fire extinguishing system.
(ix) Manutacture of compressors.
(x) Others - specify.

"5 The above form including the verification portion must be signed in case of an
individual, by the individual himself or a person duly authorized by him: in
case of Hindu undivided family, by the Karta: in case of a partnership firm, by
the managing partner, in case of a company, by a person duly authorized in
that behalf by the Board of Directors and in any other case, by a person incharge
of or responsible for the conduct of the business.

FORM 7—Page 1
REPORT ON RECLAMATION OF OZONE DEPLETING SUBSTANCES
Frequency of report : Annually
Last date for submission : Within 60 days of end of calendar year

Name of Company Period of reporl : January-December 20....
(in metric tonnes)

Sl Name of Orone Quantty of =2 Mame and Address Quantity of Ozone Name and Address ol

No. Depleting Ozone Depleting  of company/site Depleting Substances  site al which Ozone
Substances Substances from which Ozone  was reclaimed®3 Depleting Substances
recovered Depleting was reclaimed
Substances was
recovered
(1) (2) (3) (4) (5) (6)
TOTAL
SIgNature *4 ...
with seal
FORM 7—Page 2
VERIFICATION

Lo iesavssesseubnonasnesbbatne AR e R AR S SsREER st ns C L - [« |- L) |
solemnly verify that to the best of my knowledge and belief the information given above and the
annexure and statements accompanying it are correct and complete.

I further declare that I am submitting and verifying the information given above in my capacity
U ST—— and that I am competent to do so.

| 1 P T R —— Signature *4 ...
Date with seal

L L ELE L EE LA L
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™ Please &7 Sched'.;‘e 1 for st of 2T o=—me _‘;.:—: Shovs ot eeeaee

1 I,Rm“.en" T}'E collectan and Ly | £ O Coime damlpliss sohtanes Ty,

2 achinery. equipment. equupmmen! vessels during serv.ong o7
prior to dispesal

. edamatmrl The reprocessing and upgrading or recovered ooome deplaig

substances through such machariam as fermg dnng ST
and chemical l‘:n’...._...h.‘t m order o resore e s ol 0 2
specified standard of performance. [t often mvohves roooess=2
“off-ssde™ a2t a2 central fagaliny.

The above form including the venficaten -pc.—::Ln must be gmed o s oF 20
I_I_ x

.ndividual. by the individual himseli or a persen duly authonzad by e n @2
of Hindu undivided famuly: by the Karta: in case of a ::“?:""1.“‘- v Brm By e
managing partner, in case of a company, by 2 person duly suihernoad o B
behalf by the Board of Directors and m anv other case By 3 person mdhanme o

or rE“F‘GnSIblE' for the conduct of the business

FORM 8
REPORT ON QUANTITY OF OZONE DEPLETING SUBSTANCES DESTRONZED
" Frequency of report : Annually
Last date for submission of report : Within 30 days of end ot calendar vear

-

Penod of report ¢ lanuarv-December 20

Name of Company

(in metric tonnes)

Qanemes Dessroved™1

Eme of Group of Ozone Depleting Name af Ozone Depletng

Substances Substances
Signature "2
with Seal
VERIFICATION
L.. -S/o. e oo O henoby

e e L L]

solemnly verify that to the best- nf my Imo-.u. ledb.e :md beI-.ef the mtnmutmr; i\. en above
and the annexure and statements accompanying it are correct and comp

I further declare that | am suhmlttmg and verifying the information given above in
MYy capacity as eeseseeseenenienees andh-that 1 .am mmF‘t‘mm to do so

Place.. 5;gn.1tum e
Date with seal

Noteg,
" Quantity destroyed should be calculated on
the facility employed.

the basis of destruction etiiciency o

e ———— e —
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4 The above form including the verification portion must be signed in cane of an
individual, by the individual himsell or a person duly authorized by htm: In cane
of Hindu undivided family, by the Karta : in case of a partnership flrrn. by the
managing partner, in case of a company, by a person duly authorized in that
behalf by the Board of Direclors and in any other casc, by a person incharge of
or responsible for the conduct of the business.

FORM 9—Page 1

FORM FOR REGISTRATION OF ENTERPRISES PRODUCING
OZONE DEPLETING SUBSTANCES

[See sub-rule (1) of rule 3]

Name of enterprise
Address of registered office (including Tehsil, District, State)

3. Particulars of factory

Sl.  Name of Ozone Address of factory where Date of Date of

No Depleting Ozone Depleting Substance incorporation  cOMmMEncement
Substance *1 is produced (including Tehsil, or registration of commercial

District, State) production

1

2.

3.

4.

4. Name of business house/group to which the enterprise belongs

=

Please give name of Managing Director or Chief Executive.
6. Please enclose a copy each of the Annual Report, Audited Balance Sheet and Profit
and Loss Account of the enterprise for the last three years.

Signature of the applicant *2
with Seal
VERIFICATION
I e s e S F O, conmnvin kst iisns st s s skt do hereby
solemnly verify that to the best of my knowledge and belief the information given above
and the annexure and statements accompanying it are correct and complete.
[ further declare that I am submitting and verifying the information given above in

MY CAPACILY A5 ..oovimmmmrmmsemassnnsisemmssasssaninss and that I am competent to do so.
PlaCe.coocsmnmeennrerreeies SIENAtUre *2 ..ovcvseimecessssssmarssssinssss
Date with seal

Notes.—

= Please see Schedule 1 for list of all ozone depleting substances.

*3  The above form including the verification portion must be signed in case of an
individual, by the individual himself or a person duly authorized by him: in casé
of Hindu undivided family, by the Karta: in case of a partnership firm, by the
managing partner, in case of a company, by a person duly authorized in that
behalf by the Board of Directors and in any other case, by a person incharge of
or responsible for the conduct of the business.
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FORM 10—Page 1

FORM FOR REGISTRATION OF EN
1 NTERPRIS -
OZONE DEPLETING SL‘BSTANCEES SELLING

[See sub-rule (1) of rule ¢)
Name of firm
Address of registered office (including Tehsi] District, State)

Z ) .
5 Particulars of sales outlet
Sl \m'ﬁ Ozone Address of sale cutlets Date of stant of Name and address of prodacer
No. Depleting sale of Ozone importer of Ozgone Depleting
Substance Depleting Substance from wheo C‘::n:
Substance Depleting Schstonce was purchased
during the past twelve manits
FORM 10—Page 2
5. Name of Proprietor or Chief Executive:
6. Please attach a copy of latest Income Tax

Assessment Order:
Signature of the applicant *2...........
with seal i

VERIFICATION

I declare that the enterprise/firm mentioned in Serial No. 1 above has not applied
for registration under sub-rule (1) of rule 6 of the Ozone Depleting Substances (Regulation
and Control ) Rules, 2000 with any other registering authority.

L el B ceceenenemrasneeenenee 10 hETEDY
solemnly verify that to the best of my knowledge and belief the information given above
and the annexure and statements accompanying it are correct and complete:—

| further declare that I am submitting and verifying the information given above in

MY CAPACIEY A5 ..ovovrereesrmssssamnssrmmrmnrrssnssanssssssassassassass and that 1 am competent to do so.
T TR——— Signature "2 ..o
- with seal

Notes.—

*l  Please see Schedule 1 for list of all ozone depleting substances.

*2 The above form including the verification portion must be signed in case of an
individual, by the individual himself or a person duly authorized by him: in case
of Hindu undivided family, by the Karta: in case ol a partnership firm, by the

managing partner, in case of a company, by a person duly authorized in tha:

behalf by tﬁe Board of Directors and in any other case, by a person incharge o

or responsible for the conduct of the business.

I[FORM 10A—Page 1

FORM FOR REGISTRATION OF ENTERPRISES IMPORTING/EXPORTING OZONE
DEPLETING SUBSTANCES [SUB-RULE (1) OF RULE 5]

1. Name of firm o
2. Address of registered office (including Tehsil, Dlﬁlrlﬂ_r Stﬂ“!}_ _
3. Date of registration and the name of Act under which registered (A copy of such

registration to be attached)
4. Particulars of importers or exporters

__-_._—--_'_—-—
L Ins. by S.O. 1033(E), dated 13th March, 2014 (w.ef. 4-4-2014).
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Y Al T __:: an L&
232 Tho Ozora Dopoing 5.3:...._:"_1:3 (Rogualol
Con=ol) RU2S, £000
| 1 - "'_"_:‘:".1 addr=s ooy oy
£l 4 Nar="] of Addr=icf | Dats ot -:..'.-1 .-1” 1 ':»‘.':;‘; wiphecsngi ok,
- Histin L:;?“m!_g':lf ';F?-zk;;.ilf:ﬁl erh=I3re Wad L rtod o
doplating l P v _-'--::---*'1"3 aported during the pa-t
B | R recive reanths
e ——— e c—— e
_ l —-.-:———i.lu— _._—l_—\J——_———_ o
FONM 10A —Faps 2
' ‘ or Chict Exccutive
5 Name of Propnictor or ( hi et Order

6. Please attach a copy of latest Income Tax Ars
Sipnature of the applwant =2
with =l
VERIFICATION
= . .. Sr. | atwnve has a2 i“l:.'d for
| declare that the enterprise/firm mentioned (n 57 e
rq.:r‘lm:mn ander sub-rule (1) of rule 5 of the Qzone Dopleting Substances | cpulation

i Ies, £ with any ather regetcring authonty
and I{Unlnﬂl Rulcs, 2000 "&;ﬂa ¥ RE “4o hereby solemnly verify that to the

best of my knowledge and belief the informaton given above and the annowure and
statements any accempanying it are cornect and compiste

| further declaroe that 1 am submitting and veniy ing the
my capacity as.. _.and that | am competont to do o0

information given above in

Signature 2

Place.... .
with =cal

x| T—
Notes.—
*1 Please sor Schedule 1 tor List of all azene depleting subtances
*3 The above Form including the venfication portum must be ":j;nnl in caoe ol an
ndividual by the individua) himeelf or a person duly authoreed by feme in case o
Hindu undivided family. by the Karta in case of the partnershup firm, by the munaging
partner, in case of a company, by a person duly unthoried (i that behalf by the Doard
of Directors and in any case, by a person in-charge of or responcible for the conduct of

the business.|

FORM FOR REGISTRATION OF ENTERFPRISES USING OZONE DEFLETING
SUBSTANCES IN ACTIVITIES SPECIFIED IN COLUMN 2 OF SCHEDULE IV
i 5er sub-rule (1) of rule §)

PART A
ACTIVITIES RELATING TO MANUFACTURE OF PRODUCTS USING OZONE
DEFLETING SUBSTANCES

1 Name of the enterprise
h. Address of registered offiee (including Tehsil, District, State)
RS Partculars of tactory.
Sr Address of [xtory whore prodcts Name of producn Dawr of Das ol
Na e=ng Czone Depleung Sobstrme beinpg morulachoed®] tworperation ¢ Te—
are prodoced imcloding Toeil regetradion of el
[enct, Stasr) proadm oo
‘ S e A
- I
= _ i
4 Name of business house/group to which S
the enterprise belongs: PO oo e I
Y = _ 2

Please give name of Mana Director Page
or O‘ug‘ s 5

Executive
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Please encluse a copy of the latest Annual
Report, Audited Balance Sheet and Profit and
Loss Account of the enterprise.

Signature of the applicant *2.............
with seal
) . VERIFICATION
I declare that the *-'nl'-’l('?::'igfﬂlnn mentioned in Sr. 1 above has not applied for

stration under sub-rule ( rule 6 of the Ozone Depleting S '
and Control) Rules, 2000 with any other registering autEoEriltr;F s {Eeguiatmn

L icsininnesnes s smse RSN i e v i sm s R do
hereby solemnly verify that to the best of my knowledge and belief the information

given above and the annexure and statements any accompanying il are correct and

complete. _

1 further declare that T am submitting and verifyi_nF the information given above in
My CAPACHY BSewiimmisimmunstsssscesenensecsrcenenes and that [ am competent to do so.
Place......commeacesssaannn DIBRRIINE T iccninsnsicaican
DA, corsessarermrsavansnssne wﬁl}:asem
Notes.—

*1  Products to include one of the following :—

(i) Aerosols (excluding metered dose inhalers for medicinal purposes): (ii) Foam
Products, (iii) Fire Extinguishers or fire extinguishing systerl:r,mfp(?v) Ti’lfﬂjile Air §|
Conditioners; (v) Other refrigeration & Air conditioning products (excluding
compressors); (vi) Products where ozone depleting substances are used as solvents;
(vii) Metered Dose Inhalers for medicinal purpose.

2 The above form including the verification portion must be signed in case of an
individual, by the individual himself or a person duly authorized by him: in case
of Hindu undivided family, by the Karta: in case of a partnership firm, by the
manaﬁing Eartner, in case of a company, by a person duly authorized in that
behalf by the Board of Directors and in any ‘other case, by a person incharge of
or responsible for the conduct of the business.

PART 11—Page 2
PART B
ACTIVITIES RELATING TO SERVICING OF FIRE EXTINGUISHERS OR
FIRE EXTINGUISHING SYSTEMS
Name of the enterprise/firm
2. Address of registered office (including Tehsil,
District, State)

—

3. Date of registration and the name of Act under -
which registered. (A copy of registration to be ‘
attached)

4. Servicing fire extinguishers 2 Yes/No

3. Servicing fire extinguishing systems : Yes/No

6. Address of servicing outlet :

7. Date of commencement of servicing activities

8 Name of Proprietor/ Chief Executive Committee . :

9. Please enclose a copy of the latest Annual Report, Audited Balance Sheet and

Profit and Loss Account of the enterprise or Income Tax Assessment Order.
Signature of the applicant *l..............
with seal

VERIFICATION

I declare that the enterprise/firm mentioned in Serial No. 1 above has not applied
for re&istra tion under subriﬁe (1) of rule 6 of the Ozone Depleting Substances (Regulation
and Control) Rules, 2000 with any other registering authority.

h?reby solemn] verify that to the best of my knowledge and belief the information
Blven above and the annexure and statements accompanying it are correct and complete.
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1 further declare that 1 am submitting and verifying the information given above in

DY CAPIRIIY B8 i i e and that 1 am competent to do so.
Rlace SIgNALUTE *2 .oieeerresmstasesssiis i,
Date......coccovvverennnnn, with seal

Naotes.— _ ]

1 The above form including the verification portion must be signed in case of an

individual, by the individual himself or a person dul authﬂnzedh}:y le- 1;\ caﬁ.:.e
of Hindu undivided family, by the Karta: in case ol a partners hP jz.rrc?l by the
managing partner, in case of a company, by a person duly authoriz hm'lhat
behalF by the Board of Directors and in any other case, by a person incharge of

or responsible for the conduct of the business.

FORM 12—Page 1
REPORT ON MANUFACTURE, IMPORT, EXPORT AND
SALE OF COMPRESSORS
Frequency of report : Quarterly
Last date for submission of report : Within 30 days of end of the quarter

Name of Company Period of report
SL Size of Compressor No. of compressors
No. Produced Imported Exported
(1) (2) (3 ) (3
TOTAL
No. of compressors Name and address Name of refrigerant if Quantity of
sold in India of Indian buyer compressor was charged refrigerant used
at the premises of the
(6) @) (8) (9)
TOTAL
Signature *2 ...
with seal
FORM 12—Page 2
VERIFICATION
I P DA ISR CATPRES S , 1 - S e ST e e et o g D PRt do

hereby solemnly verify that to the best of my knowledge and belief the information
given above and the annexure and statements accompanying it are correct and complete.
I further declare that I am submitting and verifying the information given above in

MY CAPACILY AS .ecmveerrimsursssmssmsemssrenssansesmsamssasassssasassnss and that I am competent to do so.

| 5 T TR — Signature *2 ...
Biabe. e with seal

Notes.—

" The above form including the verification portion must be signed in case of an

individual, by the individual himself or a person du]¥ authorized by him: in case
of Hindu undivided family, by the Karta: in case of a partnership firm, by the
managing Earh‘ner, in case of a company, by a person duly authorized in that
behal the Board of Directors and in any other case, by a person incharge of
or responsible for the conduct of the business.
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FORM 13—Page 1
FORM FOR REGISTRATION OF ENTERPRISES

IMPORTING OR EXPORTING COMPRESSORS '

(See rule 12)
i Name of the enterprise/firm
2, Address of registered office {im:luding
Tehsil, District, State)

5, Particulars of factory manufacturing
Compressors (for manufacturers)

Sl.  Address of factory where COMpressors are

. Date of D
No. produced (including Tehsil, District, Stare) cisdhd

incorporation commencement of

or registration commercial production
(1) (2) (3) (4)
B
.

4. Particulars regarding imports :
{for importers)

Sr.No. Address of companies from whom importing Date of start of imports
(1) (2) (3) /
1.
p
5. Particulars of sales outlet
(for exporters and/or traders)
SL. No. Address of sales outlets Date of start of sales Date of start of exports
1) (2) (3) 4)
i &
2.
6. Name of Business house/group to which the enterprise belongs:

~

Please give name of Managing Director or Chief Executive:

8. Please enclose a copy each of the latest Annual Report, Audited Balance Sheet
and Profit and Loss Account or Income Tax Assessment Order of the enterprise/
firm.

Signature of the applicant *1..............
with seal
VERIFICATION .

[ declare that the enterprise/firm mentioned in Serial No. 1 above has not applfed
for registration under sub-rule (1) of rule 6 of the Ozone Depleting Substances (Regulation
and Control ) Rules, 2000 with any other registering authority.

R Y. NN —— T
mlemﬂl}’ verify that to the best of my knowledge and belief the information given above
and the annexure and statements accompanying it are correct and complete.

| itting and verifying the information given above in
i e e A B e

Place.............. ' SIEnARIEe B s
Date with seal
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Te-, Dictnes, Stats

2 Partculens ¢f faciary
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=it Tebsd, destruction

-~

Dby, .."‘;2

Z

-
Fi
-

5

4  “ame of business house/group to which

the enterprise belomgs:

Plezwe give nzme of Manzging Director or

Ch:ef Executive :

Plezze erclose a copy each of the latest Annual Report, Audited Balance Sheet and
Profit and Loms Account of the enterprise.

(9]

h

Signature of the applicant *1......
with seal

VERIFICATION

I declare that the enterprise/firm mentioned in Serial No. I above has not applied
for registration under sub-rule ( 1) of rule 6 of the Ozone Depleting Substances
(Regulation and Control) Rules, 2000 with any other registering authority.

T 7 21 ~Sf0.. ceveremenemeenren A0 hereby
solemnly venfy l.lut to the best of my knowledge and belief the information given above
and the annexure and statements accompanying it are correct and complete.

I further declare that | am submitting and verifying the information given above in
MY CAPACIY A3 oooecrecrcaccrnermrrernssssessesssesnsesennnnndfid that [ am competent to do so.

b ReEnature "1 e
DRI csiiiiaicnsiuisio with seal
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Contre!) Ru'es, 2000

Notes—

The above form including the venification portion must be signed i case of an

: individual, by the individual himself or a person duly authorized by hime in case
of Hindu undivided family, by the Karta: in case of a partnerstap firme by the
ManagIng Partner, i case of a company, by a peron dulv authonized in that
behalt by the Board of Directors and in any other case, by a person incharge of
or n-s;\m:'-lbh‘ for the conduct of the business.

«2  Please use separate Form for reclamation and destruction.
" Please s Schedule T for List of all ozone depleting substanees,
SCHEDULE XII
(Sev rules 6(1) and 7)
PART 1
END-USE DECLARATION
1 Information regarding seller of ozone depleting substances:
Name of supplier
Address
2. Information regarding purchaser of ozone depleting substances
Name of recipient
Address
Telephone No. O ————
3. REGISITAtON NO. i e s e s s e
4 Name and address of Registering AuthOTY. s e
5. Name of Ozone Depleting Substance Purpose® 1 for which Quantity of Qzone
QOzone Depleting Depleting Substance
Substance 15 purchased purchased
s
kg
[N\
kg
ke
Kg
b. Has the purchaser ever been convicted of an offence under Indian law apphicable in respect

of ozone depleting substances?
No

Yes
Signature of the Purchaser of the
Orone Depleting Substanees

with scal*l
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VERIFICATION
I R e e do hETEbY
he information given above

solemnly verify that to the best of my knowledge and belief t
and the annexure and statements accompanying it are correct and complete.
| further declare that 1 am making and verifying this declaration in my capacity as

and that I am competent to do so.

Place.......ccoeencmviamsasas Signature L% QISP
5 U S—C with seal
Notes.—
3 Purposes are:

(i) Manufacture of aerosols (excluding metered dose inhalers for medicinal

purposes).
(iiy Manufacture of foam products.
re extinguishing systems.

Manufacture of fire extinguishers and fi

(iii)
ile air conditioners.

(iv) Manufacture of mob
(v) Manufacture of other Refrigerations & Air
(excluding compressors).

(vi) Solvenls used.

(viij Exempted use.

Conditioning products

(viit) Selling.
(ix) Servicing of fire extinguishers or fire extinguishing systems (applicable
for Group 1l ODs).
(x) Manufacture of metered dose inhalers for medicinal purposes.
xi) Manufacture of compressors.

(xii) Others—specify (excluding servicing).

e Use a separate form for quantities of ozone depleting substances for which the
Central Government has granted exemption from these rules.

The above Form including the verification portion must be signed in case of an
individual, by the individual himsell or a person duly authorised by him; in case
of Hindu undivided family, by the Karta; in case of a partnership firm, by the
managing partner, in case of a company, by a person duly authorised n that
behalf by the Board of Directors, and in any other case, by a person incharge of

or rﬁpansible for the conduct of the business.

PART Il

depleting substances will produce a copy of certificate
(1) of rule 8 before the person selling such ozone
aration specified in Part | above. The copy of
such certificate of registration should have been duly atlested in case of a company by
the Company Secretary or a full time Director of the company, in case of a partnership
firm by the Managing partner and in any other case by Public Notary or a Gazetted

ozone depleting substances shall verify particu lars

Government Officer. The person selling
given in serial numbers 2, 3 and 4 of declaration specified in part | above with the

corresponding particulars mentioned in the certificate of registration.

.3 ‘

A person purchasing ozone
of registration issued under sub-rule
depleting substances along with the decl



